
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTH ZONE BENCH, CHENNAI

ORIGINA L APPLIC ATION NO. t22/2 02t(SZ)

R. Ravimaran
. . . Petitioner

Versus

Union of India and Ors. ... Respondents

REPLYAFFIDAV IT ON BEHALF OF MIN ISTRY OF ENVIRONMENT
FORES TS& CLIMATE CHANG E, RESPO NDENT NO. I

MOST RESPECTFULLY SHOWETH:

I' Dr' C' Kaliyaperumar S/o Chinnakkannu aged about 60 years, presently working
as Scienrist (F) in the integrated Regionar office of Ministry of Environment,
Forest & Climate Change (MoEF&CC), at Chennai, do hereby solemnly affirm
and declare as under:

I' That I am duly authorized by the Ministry of Environment, Forest and
climate Change' Respondent no. l to swear this affidavit and I am
conversant with the tbcts and circumstances of the present case and am
thereby competent to depose as under:

2' It is submitted that the present apprication has been filed on account of
alleged ongoing iilegar construction ofash piperines and other infrastructure
- which are part of g00 MW No'th chennai rhermar power Station Stage III
Project, in coastar Regulation Zone (hereinafter refb*ed as .CRZ,) 

areas
and non-tidal water bodies without mandatory crearance under Environment
Impact Assessment

Notification 2006)

Kosasthalaiayar river,

Notification, 2006 (hereinafter referred as EIA
& CRZ Notiflcation, 201 l. Ir is alleged thar

which is essential for fish population, has been
illegally encroached, obstructing and diverting the water flow and tidal
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movement due to construction of bridge like structures to lay new pipelines

that will carry ash from Stage III power plant which is currently under

construction. Further, it has also been stated in the application that ash

generating from the currently operational thermal power plant is

contaminating the warer bodies due to leakage of ash slurry from the ageing

pipelines. As a consequence, water quality has degraded and livelihood of
fishermen has been severely affected. In lieu of this alleged environmental

damage the applicant has claimed payment of compensation.

3. It is submitted that in light of above, the applicant had sought relief as

mentioned below:

i. Direct Respondents No. r to 5 to forthwith demolish the illegal
structures consrructed by the 4th and 5th respondents to csrrv
pipelines to transport coal ash across the backwaters and main

channel of the Kosasthailayar river.

ii' Direct the 4th and 5th respondents to utilize the pipelines procured by

them to replace the leaking, ageing pipelines carrying ash slurryfrom
the lst and 2nd phase thermar prants in order to prevent further
contamination of the environment.

iii. Direct the payment of compensation for environmentar harm on

account of the violation committed by the 5th respondent.

iv. Direct Respondent No. r and 2 to prosecute the 5th respondent for
violation of the CRZ Notification, 20r r ancl for encroachment of the

Kosasthailayar and its backwaters.

4. That the matter came up for hearing on 07.06.2021 wherein the Hon,ble
NGT' in order to ascertain the genuineness of the allegations made,

appointed a joint committee that consisted of 'senior officer from
MoEF&CC, Integrated Regionar ofiice, chennai'amongst other member

organizations. The relevant

reproduced below:

extract of the order dated 07.06.202 I is

"9. In order to ascertain the genuineness of the allegations made, we

feel it appropriate to appoint a joint Committee consisting of ( l) The

District Collector, Thiruvallur District or a Senior Officer not belov,

the rank of Sub-Divisional Magistrate or Assistant Collector as
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deputed by the District Collector (2) a Senior Oficer from the
Ministry of Environment, Forests and Climate Change (MoEF& CC),
Integrated Regional Ofice, Chennai (3) a Senior fficer from the
Tamil Nadu Coastal Zone Management Authority
(TNCZMA),Chennai (4) a Senior ofiicer not below the rank of
Superintending Engineer fron public Worles Department (pWD)
Irrigation Department (5) a senior fficer from Tamil Nadu pollution

Control Board(TNPCB) deputed by its Chairman to inspect the areas
in question and submit a factual as well as action taken report, if
there is any violation found.

10. The Committee is also directed to consider _

(i) The impact of construction of pipeline on riverine environment and
environment in general.

(ii) Whether there is any violation of CRZ Notification 20lt or 20t9
whichever is applicable or EIA Notification 2006 as amended from
time to time-

(ii) Ilthether the Environmentar clearance cum CRZ crearance granted

for the unit has covered the work of laying pipeline for discharge of
ash slurry in the Kosasthalaiyar river basin.

(iv) Whether on occount of taying down the pipeline, is there
environmental damage caused any, environmental compensation if so
what is the nature of damage caused and remedial measures to be
taken and also assess the environmental compensation for the damage
caused to the environment. "

5' That the answering Respondent grants Environmentar clearance (hereinafter
referred as 'EC') to Thermar power projects in accordance with the
provisions laid down in Environment Impact Assessment Notification, 2006
and its amendments thereof. The EIA Notification, 2006 crearly specifies the
purpose of such grant of EC before start of any construction work in case of
new projects or expansion and modemization of existing projects or
activities' The proposed project fars under project activity I(d) coar Based

Dr. C. l(ALl M.E., Pt.O.,
Scienlist 'F

Govefloent ot lndb,
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Thermal Power Plant of category A. The process involved for grant of EC is

as following:

e Stage ( l) - Screening

o Stage (2) - Scoping - i.e. prescribing Terms of Reference (TOR) or

undertaking detailed Environment Impact Assessment Studies.

o Stage (3) - Public Consultation - to be conducted by the respective

State Pollution Control Board/UT pollution Control Committee.

o Stage (4) - Appraisal - by Expert Appraisal Committee (EAC).

6. The process involving grant of EC is transparent & is placed in public

domain including the application for grant of EC, submissions and

supporting documents filed by the project proponent, the minutes of meeting

of the EAC/SEAC and the EC issued in the case.

7. It is submitted that the online proposal of M/s Tamil Nadu Generation &
Distribution Corporation Ltd. w.r.t. EC for Expansion by addition of g00

MW (Stage-lll), North Chennai Tpp and coastal Regulation Zone (CRZ)
clearance for foreshore facilities at viilages Ennore & puzhudivakkam,

Ponneri raluk, Thiruvallur Distt., Tamil Nadu was received on 26.05.2015.

The answering Respondent after examining the proposal, accorded the

Terms of Reference (hereinafter referred as 'ToR') lor preparation of
EIA/EMP Report on 28.05.2012 and thereafter the validity of ToR was

extended up to 27.05.2015 on 09.09.2014. The State Coastal Zone

Management Authority (hereinafter referred as 'SCZMA') held a detailed

discussion on the said proposal in its meeting dated 19.05.2015 and after due

deliberation, the SCZMA recommended the cRZ clearance for foreshore

facilities on I 6.06.20 I 5.

The copy of SCZMA recommendation dated 16.06.2015 is annexed

as An nexu re R/l .

8. It is submitted that the insrant proposal was considered by the reconstituted

Expert Appraisal committee, Thermar power (hereinafter referred as .EAC')

in its38'hMeeting held on 25-26thJune,20l5 based on the information
submitted by the Project Proponenr in the EIA/EMp Report and provided

Dr. C. KALIYAP UMAL M.E., Ph.D.,
Sdandst F

Go\r.rnmont of lndl8,
tlliri!fry ol Er lrtrrlrali' ForosE & Ctrrts Changs,

lnteorabd R€glond Otllca,
lst Floor. Addttional Ofrce Elodl fot GPOA.

Shartl Bhswan, Htddows Road.
Nu[g3mbaltam, Chennai - 600 006.
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during the presentation made before the Expert Appraisal committee. After
detailed deliberations, the EAC sought certain information/documents,

including information on utilization and disposal of fly ash and arso

observed that it will consider the comments/remarks of cRZ sector of the

Ministry regarding the said proposal. Accordingly, the EAC deferred the
proposal.

9. It is submitted that therealter, the proposal was again placed before the EAC
(Thermal Power) in its 46*Meeting held on 26-zTthNovember, 2015
wherein the project proponent provided foilowing information in response to
the observations made by the Committee in its previous meeting pertaining
to utilization and disposal of fly ash which is reproduced below:

"(x) Regarcling /ly ash utilization, a! present, TANGEDCO is

disposing the fly ssy by allotment to the cement companies and the
companies have established silos to coilect the Jty ash from tlrc po'er
plant. The bottom ash is being supltlied n rhe brick manufacturing /
SSI units for making Jty ash bricl<s. Open tender system is being
adopted to allot the fly ash to the companies. An MOU executetl with
M/s Dalmia Cements (Bharat) Ltd, Dalmiapttram, Tamilnadu Jbr off
take offly oshfront the proposed NCTpS Stage III (lx800Ml/).

(xi) Regarding bottom ash utilization, the bottom ash ofthe proposed
plant v'ill be collected through crry bottom handring system and used

for brick manuf'acturing and road lal,ing purposes. Excess, if any, will
be disposed through existing ash dyke of NCTpS."

Further, the Cornmittee noted that the IrAC (cRz) has r.ecommended

the grant of CRZ clearance for the foilowing foreshore facirities orthe
above proposed Thermal power project:

Coal convevance should take place in closed conveyor ancl that
there could be no open stacking of the coal in the CRZ area.

Dr. C. M.E., Ph.o.,
,F'

Gol flrEnt ol lndia'
Mi*r, ol E lvnmmonl' Forssb & Cftmts Chsnge

' lntaorrtedRsglonalofiice'
f a froor, i&tuonl Oiice Blu'klor GPOA- 

sherfil Bh€wan, Haddo'^ i :loaJ'
NJngan'bakkam, Cheir: . !C0 CCG

copy of the 38'h Minutes of lvleeting held on 25-26rh June, 2015 is annexed

herewith and marked as Annexure R/2.
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r .

tv.

The Intake water pipeline should be laid as per provisions of
CRZ Notification, 201 l.

Disposal of hot water shall meet TNSpCB norms.

Llater temperature should be monitored at outlets of each of the

unit (3 phases) and also at pre-cooling channel joining Ennore

creek.

Copy of the 46'h Minutes of Meeting held on 26-Z7rh November, 2015 is
annexed herewith and marked as Annexure R/3.

I. Explore the feasibility of multiple distributing point for the
discharge of cooling water into pre-cooling channel ancl also the

widening of the pre-cooling channel.

II. PP sholl endeavour to enter into Mous toith NHAI, Associations
of Cement Industries and Municipal Authorities for ensuring futt
osh utilizution.

IIl. As committed, FGD shall be installed to ensure emission below
threshold limits

I L It is submitted that the

aforementioned comprehensive

Respondent, following

and after examination

answenng

process

recommendation of the reconstituted EAC (Thermal power), granted the EC
vide letter no. J-r30r2/r4/20r2-rA. II (T) dated 2o.or.2016 under the
provisions of the EIA Notification, 2006 rvith certain environmental
safeguard conditions as recommended by the EAC along with general

conditions with a view to minimize the possible environmental concems
associated with the activity and to ensure environment sustainabilitv.

The copy of the EC letter dated 2o.or.2016 annexed as Annexure R./4.

Dr. C. E .E., Ph.D.,
'F
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10. It is further submitted that based on the information and clarifications
provided by the Project proponent and detailed discussions held on all the
issues, the committee recommended the project for grant of EC and cRZ
clearance subject to compriance of conditions of EAC (cRZ) and the
following additional specific environmental safeguard conditions:

the

of

Gorammant ot lndia,
Minisny d Erwirontlrnl FomsB A Ohsb Change.

lntegratod Regional Ofiice.
'lst Floor, Additional Omce Biock for GPOA

Shastri thawan, Hadd.\"c Road,
Nunqa.abakkam, Chen,, ,t 0 00ri.



12. The relevant conditions

reproduced belou,:

addressing the environmental concems is

"6. Flv ash and bottottt ash u,ould be collected and stored in the

silos and supplied to cement/ brick industries for manufacturing

cement and bricks. 100% Dry Fl;t ash Collection will be done

by providing Pressurized Dry Fly ash Collection System. The

/ly ash from the existing lJnits is being sold b1, e auction and the

same is proposed for the instant Unit. An MOU is executed with
N /s Dctlmia Cements (Bharat) Ltr), Dalmiapuram, Tamilnadu

fo, off take of Jly ash from the proposed NCT1S Stage lll
(lx8)Olv{WJ. Ash pond water will be collected, treated and
reused for slurry making,

7. (A.) Specific Condition:

(viii) All the recommendations ancl conclitions specified bv

Tamil Nadu Coastol Zone Management Authority (TNCZMA)

vide letter No. 10173/8C.3i2015-l dated 16.06.2015, shall be

conplied v.ith.

(xi) Construction activity shall be carried out strictly as per the

provisions of CRZ Notification, 20t t. No construction works

other than those permitted in Coastal Regulation Zone

Notification shall be carried out in Coastal Regulation Zone

area.

')r. C. KALIYAPER
Scientist

,F
.8., Ph.o.,

Gov€mm6nt of lrdla'
Mrnislrv of EnviDnmont. Forests & Climate Change'

' lntaoratedReqionalOfic6.
tst Ftoor. Ad?itronal Oifice Block for GPOA'

ihaskr Bha*an Hcddclr' Road

' ,',,,a,,,, .tam .lrecrr: _ 600 00;i
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(xxi) Monitoring of surface water quantity and quality shall
also be regularly conducted and records maintained. The

ntonitored data shall be submitted to the fulinistry

regularly. Further, monitoring points shall be located betu,een

the plant and drainage in the direction of/low oJ.ground water

and records maintained. Monitoring for. heav1, metals in grotmd

water shall also be undertaken and results/findings submitted

along v,ith half ysayly monitoring re1.tort.
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(xxiii) No water bodies including natural drainage system in

the area sholl be disturbed due to activities associated with the

settitlg up / operation of the power plant.

(xrxi) Marginalized section of sociery particularly traditional

.fishennen communities shall be identified based on 20 t l
popttlation census data and socio-economic stud1, of the various

strata offamilies such as those carrying out subsistence fishing,
contmercial Jishing etc. shall be carried out and impact on

their livelihoods shall be assessed separately. Accortlingll,,

sustainable welfare scheme/measttres shall be undertaken and
status qf implementation shall be submitted to the Regional

Office of the Ministrywithin six months.

(xxxiv) Fugitive emission of fly ash (dry or wet) shall be

controlled such that no agricultural or non_agricultural lancl is

afected. Damage to any land shall be mitigatecl and suitable
compensation provided in consultation with the local
Panchayat.

(xxxv) Fly ash slnll not be used for agricultural purpose. No
mine void Jilling will be undertaken as an option for aslt

utilization without adequate rining of mine with suitabre media

sttch that no leachate shall take place at an1, point of time. In
case. the option of mine void filling is to be adopted. prior
detailed study of soil characteristics of the mine area shall be

undertaken from an institute of repute and adequate clay lining
shall be asccrtained by the State poilurion Contror Boarcr ctnd

intplementution done in close co-or.clination with the State

Po!lution Control Board.

(xxxvi) Fly ash ,shall be collecteri in dry Jbrm and storage

facilin, (silos) shall be provided. Mercttry and other heavy

metals (As, Hg, Cr, pb etc.) shall be monitorecl in the botrom

ash. No ash slnll be di.sposetl o.ff in lov lying area.

Dr. C. KAL U M.E.. Ph.O.,
'F'

Govemrn€nl of lndia,
Minisw ol Envionflpnt, FoG$s A CItlIb Changs,' tnteorst€d ReqlrlBl O co,

l st Floo.. Ad?itonal oftca Blod br GPOA,
Shastri Bhawan, Haddot'\,3 Ftoad.

NungamDakkam. Chennai - 600 006'
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7. (8.) General Conditions.

(viii) Utilization of 100% Fly Ash generated shall be madefrom

4th year of operation. Stuns of implementation shall be

reporteci to the Regional Of.fice of the Ministry from time to
time."

13. That in vierv of foregoing paras, it is subrnitted that EC dated 20.01.2016
covers the aspect of utilization of Fly ash in dry form and disposal thereof
and CRZ Clearance was granted for foreshore facilities as mentioned above
only. The Gene'al conditions of the EC letter dated 2o.or.2016 also stares

that "... I l. In any case of any deviation or artera!ion in the project proposetl
including coal tt"rnsportation from those submitted to the Ministry for
clearance' a fresh reference shourd be made to the Ministry to assess the
adequacy o/- the conditiott(s) imposecl and to add adclitional environntenral
protection measures, ,f any..."

14. That it is also worthwhile to mention that the Joint Committee had fired its
Inspection Report before the Hon'bre Tribunal on 15.09.2021 and the same

has been made availabre on https://greentribunar.gov.in/. 'rhe Joint
committee findings indicate that "...raying of piperines for transmirting
slurry across Kosasthalaiyar Backwctter.s has not been covered in the
present scope... "

15. Thus, it is humbly submitted that suggestions/recommendations made in the

Joint Committee lnspection Report may guide in deciding the tactual status

of violation committed by the project proponent and accordingly the Hon,ble
Tribunal may issue appropriate directions as deemed fit. The Joint
committee Inspection report is not produced in the present affidavit tbr the
sake of brevity.

It is further submitted that this answering Respondent shal abide with any
directions passcd by this t{on'ble Tribunal.

16. lt is submitted rhat the prcsenr reply aflidavit may kindly be taken on record
and into consider.ation and the Ilon'ble l-ribunal may pass

-,r. C. t(ALtyAp U , M.E., Ph.o.,
Scientist 'F'

Govcmmant ot lndla.
rv,rn'sry ot Environment ForEsB & Clim8b Clunge,

_ . -. tntegrated RegionaloIfica-

' "'8ff jjgHllf gn.'#&:*"
Nr,, l.-,t i.kam, Chenn? .600006
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appropriate order(s), direction(s) as deemed fit and proper under the facts
and circumstances ofthe present case.

17. That other/ancillary issues raised in the apprication under reply do not
pertain to the answering respondent. The Answering Respondent seeks leave
to make additional submissions,

proceedings.

if required, during the course of the

DEP NENT

VERIFICATION

Jr. C. K/{IYAPERUMAL, M.E., ph.O.,
Sdendd F

CiolrarnrEnt of lrdb.
lvtrnisby ot Envitulrnaot FoltCa E Cfnaa Ctaig.,

Integrat d Raolard Olic..
1sr Ftoor. Addiqr.d dfio. arar ti cpoa,

Shaslri Bhawan, Haddows Road.
Nu,'g.mbakkam, Chennai- 600 006.

I' the above named deponent do hereby soremnry affirm and state that the

contents of the aforesaid affidavit are true and correct to my personar

knowledge and have been derived from the official records maintained by
the Respondent. No part of it is false nor has anything material been

concealed there from.

Verified at Chennai on this 18,r, day of November.202l .

D NENT

Drr. C. llluyArERlrlr\t, u.E.. ph.o.,
8ct lIF

,--rrsHffits_ffi,,ur"**"
_ _ llgrrhl R.qbnd Oficerd Fba, AfifnC dtfice Btock f; cpoAglcti thawan. HadOc*. p".,',

Nungambakkam,Chen.. 
":



Environment & Forests (EC-3)
Department,
Secretariat, Chennai - 600 0Og

Annwane- Llr

(l-t L[rt

2.

From

Thiru Hans RajVerma, l.A.S.,

Principal Secretary to Government

To
The Chairman'
National Coastal Zone Management Authority,

Government of lndia'

Ministry.of Environment and Forests and

Climate Change'
New Delhi- 110 003. (w.e.) h

)
Sub: Coastal Regulation Zone - Setting up of North Chen i Thermal Power

Prolect - Stage lll (1x800 MW) at Ennore & Pulzhuth rva kkam villages -
Clearance requested for establishmenl of Foreshore facilities under
Coastal Regulation Zone Notification 20'l '1 proposed by TANGEDCO -
Regarding.

Ref: From the Director of Environment Letter No. P1l 013/20'15 dated
1.6.2015.

7 L

3D( t)S

,(,>

runtr!$)"'

I am directed to state that the Direclor of Environment has informed that the
Tamil Nadu Generation and Distribution Corporation Limited (TANGEDCO) has
proposed to establish foreshore facilities viz., coal conveyor and cooling water intake
and outfall pipeline struclures of the proposed North chennai rhermal power project

11aee t!] (1 x 800 MW) at Ennore and Puzhuthivakkam villages, Ponneri Tatuk,
tntruvallur dishict, within the North Chennai Thermal power Station (NCfpS).

ln.this connection, the TANGEDCO has informed that the above proposed
prolecl would be taken within the existing Ncrps complex as a expansion unii The

Pl:*sed Power Plant is cutside)coastal Regulation zone and rhe above said foreshore
lr-:l]$-?t. falling in CRZ-ilt. the TANGEbCO is proposed to use seawater for the

.T,lll^l!"t l"quirement and the sea water would be drawn from Ennore port throughme-ensting fore bay of NCTps statd:il intake channer and the coorant water wourd be

ii:i{'ilffr:"J'T-'.',,1ifi,L'"ffi','#.:ii:lt"l(ffi'',1?;J'[iHflxlJi,;;11,1f(rr' creeK'-lhere are about 6900 m3 / hr for cooring water requirement and rgo m3 r hr

:1,:::.:.:]l requirement. From the^ proposed desatinarion ptant 375 m3 / hr of raw
[::':yYi*9 produced from 780 m3 / hr of sea water. TANdEDCO has atso informedurqr urE I ulr70 rmported coar,. as fuer, would be provided through crosed conveyorsyslem to avoid air pollution with enough fire fighting'systems

31rt
2l,l/ tS

zulr l(

,r*'si'
Letter No. 10173/EC.3/ 2015-1. Dated.16.06.20'15

Sir,

,,il
bi)

zc(z
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3 r he rora,," o 
;",l Jin ff,i"?i!fix,ii,, ff i:fi il!: iii.l!41g:?'t:

;,:H3|'Jlt*il5s;L""i,:;;i;asiar Reluratio' 7on" Notincation' 201 1' vide

para 4(i)(a) clearance 
"r, 

#Lffit ioi tnv 
"tti'iitv 

within the Coastal Regulation Zone

if it requires waterfront t.ffJ#;;; ttriuit'tt; #o as oer Coaslal Regulation Zone

Notification20,tlvidepr,.b'ibH2,'iltul,alchzt(rixe): slllA(iii) (h)ands,lllB(v),

the above said activities t" *iiiltirlililtri'iti"t in cRZ lA' cRz-lB and CRZ lll (in No

Development Zone and i.'i*iti.it.i o.,elopment zone) respectiYg]l^-H:Y.:::'' th"

proposal requires clearance fto, ittt Ministry of Environment and Forests' Government

of lndia vide para 4(iixd) & (0 of CRZ Notification 2011.

4. The subject was placed before the 83d meeting of the Tamil Nadu State
Coastal Zone Management Authority held on 19.5.2015 and the Authority resolved to
recommend the pro[osal to the Ministry of Environment, Forests and Climate Change,
Government of lndia, subject to lhe following specific conditions:-

a) The fly ash generated should be disposed / reused by implementing a
suitable concrete plan.

b) Closed conveyor system, with latest technology, should be provided for
coal handling. A proper Ambient Air euality 

-li,lonitoring 
plan shall be

evolved in consultation with the Tamil Nadu pollution Control Board in
such a way to monitor air quality frequenttyis well as cumulative impact
of air quality in that area taken into cdnsiJdring a[ stages of the project. tfnecessary, more number of monitoring stalions siafl be toimeo tormonitoring the air quality.

(c) shoreline evorution due to the rittorar drift on either side of the project site,along the coast, should be monitored .oniln*r.fy based on the LITpACoF MIKE 21 modering studies with r"t"r"n." to the intake and outfarlpoints of water and proper remediar action shourd be taken on the event
of any adverse impacts.

(d) Turbulance caused at intake point due to drawr of water and at the outfarrpoint due to discharge of coorant water shourd be under crose and
continuous monitoring especially on the turbidity revels so as to take
mitigation measures on the event of adverse implications.

I

(e) lmpact of chemicals (used for cleaning of membrane of RO plant) in the
R.O. reject (brine) on the marine organisms shall be closely monitored so
as to take remedial action on the event of any adverse impact.

$) A feasibility study on the flora shall be prepared. Further a detailed action
plan should be evolved to minimize the impact of project on mangroves
available near the project site. Necessary conservation programme shall

be implemented for preserving the existing mangroves and also to create

fresh mangrove belt in consultation with Forest Department. A copy of

action taken report may be sent to Department of Environment'

(o) The temperature of water at the outfall point should be maintained within\v,f 
tne piescriOed levels. This may be monitored regularly through an

inttitlt" and fact may be reported to Department of Environment'

(h) 
Jff ir';'."..;,;x:l li#JJll' 3:l y'?"'l;"'"ll'""I*'nn 

activities and a'so



5. Accordingly, the Director of Environn

r*,'riff**"rtrf;I"i*,x'*?i'#r[#Jiiln':ffi ,f iiJ;[rkliiir:
Di'op\.'sais rna"/ be recornnrend to the Mirristry of Environme_rlt 

"nJioiJ.t" and clirnate
Ciri:i!;e, Goverirmei'lt of l;iilia fcr clearanca under coastar negrlitic;ione Notitication
zi't'1.

5 ln line with the recommendation of the Tanril Nariu State Coastal Zone
i.,ia,:ta$ernent Auihcrity, this Gcvernment recomnrend the prcposai of rAIlGEcc6 i"i
seting rrp cf l.lorth chennai rhermal Po'r.'er Project - stage lll (l x 900 lvlw) a: Enncie
ar.:c Iiulzhuiirivakkam villages io tite Chairnraa, National Coastel Zone Managemenl
Aurircrii,r, Government of lndia il,linistry of Environment and Forests & Climet.J

ChrxCF, New Deihi f,:r clearance undcr Coastal Regulation Zone Notification 2C1 1

I11 ;;it,.ta the conditicn stipuloic<i at para 4 above.

Yours fairhfuilj',

.\

i, -';r'

.,;;1^-^
ior Principal Sect+iary to Gsgeinrrluni

#"'

.3.
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MINUTES OF THE 38tb MEETING OF THE RE-CONSTITUTED EXPER? APPRAISAL
COMMITTEE (EAC) ON ENVIROI{MENTAL IMPACT ASSESSMENT IEIA} OF THERMAL
POWER & COAL MINING PROJECTS

The 38m Meeting of the reconstituted EAC (Thermal Power) was held on 25tu-26tb June,
2Ol5 at Teesta Meeting HaJl, Vayu Wing, First Floor, Indira Paryavaran Bhawan (New
Building), Jorbagh Road, New Delhi- 110003. The members present were:

1 . Prof. C.R. Babu
2. Shri T.K. Dhar
3. Shri A.K. Bansa]
4. Shri J.L Mehta
5. Shri N.K. Verma
6. Dr. S.D. Attri
7. Shri P.D. Siwa-l

& Shri N.S. Mondal
8. Shri B.B. Barman

Vice Chairman (Acting Chair)
Member
Member
Member
Member
Member (Representative of CPCB)

Member (Representative of CEA)
Member Secretary

Shri G.S. Dang, Dr. C.B.S Dutt, Dr. S.S. Ba.la, Dr. Ratnavel and Dr. Asha Rajvanshi could
not be present. At the outset, the Committee recollected the excellent contribution of the
outgoing Member Secretaqr, Ms. Sanchita Jindal and expressed their $atitude. List of other
pa.rticipants is at Alnexure -I.

The Committee also welcomed the newly appointed Member Secretary, Shri B.B. Barman.
Thereafter, the following agenda items were taken up:

Item I{o.1: COITFIR&TATION OF THE MINUTES OF THE LAST MEETING.

As no comments/ observations were received, the Minutes of the 36'h EAC (TP) meeting
held during 19th-20th May, 2015 were confirmed.

Item No. 2: CONSIDERATION OF PROJECTS

2.1 2x8OO MW Uppur Supercrltlcal Thermal Power Plant at villages uppur, Valamavoor
& Thtruppalaikudl, Tehsil Tiruvadanai, Distrlct Ramanatahapuram, Tamil Nadu by
M/s Tamil Nadu Generation & Distributlon corporatiotl Ltd. (TANGEDCO) - For EC.

The Project Proponent (PP) along with their environmental consultant, Bhagavathi Ana
Labs Pvt. Lid., Hyderabad made a presentation and inler-alia, provided the following
information:

(i) ToR for carrying out EIA study and preparation of EMP for the above proposal was
accorded by the Ministry on 28.05.201.2 and the validity of ToR was extended up-to
27.5.2015 vide letter 08.09.2014. Public Hearing for the project was conducted on
O4.O7.2o14. TANGEDCO have prepared the CRZ Maps through Institute of Remote
Sensing, Anna University, Chennai. The State Coastal Zone Management Authority
(SCZMA) recommended the proposal in its meeting held on 27 .ll .2014 and
communicated the same to National Coastal Zone Management Authority (NCZMA) vide
letter dated 16.12.2014, where its consideration is awaited.

The total project area is 1013 acres which includes ash pond and green belt. The

Administrative Sanction has been issued by Govt. of Tamil Nadu for land acquisition.

Page 1of 27

(ii)



Survey works have been completed. On obtaining EC, land acquisition process will be
initiated. No R&R issues are involved in the land acquisition. No further expansion is
envisaged due to non-availability of land etc. There are no National Parks, Sanctuaries,
Elephant/Tiger Reserves, migratory routes/wildlife corridors, etc., within 10 km of the
Project site. Authenticated Map has been obtained from the Principal Chief Consen'ator
of Forests and Chief Wildlife Warden. Gulf of Mannar Marine National Park is about 6O
km aerial distance from the site. The proposed project site is at a distance of 28 km
north of Ramanathapuram on thc westem side of East Coast Road, which is at a
distance ofabout 600 m from the project site. The NH-210 is at a distance of 4 km west.
The nearest Port is Tuticorin at a distance of 140 km south. The project site is located
at about 1 km from the HTL, 500 m away from HTL of Palk Bay and about 2.5 km from
HFL of Peyar River. Nearest Railway is Ramanathapuram at a distance of 28 km. The
project cost is Rs.12,664.76 crores (approx). The capital and recurring cost towards
EMP is Rs. 478 Crores and 48 Crores respectively.

(iii) It is proposed to use 1007o imported coal (5.02 MTpA) for the project rvith maximum
sulphur and ash contents of o.8yo and l0% respectively. MoU has been sigred with
M/s. MMTC on 25.05.2015 for supply of imported coal. Radio activity and heiry metal
contents of coal to be sourced have been tested and the parameters are well within
limits. The feasibility of transportation of coal for the Project has been carried out
through M/s. RITES. Based on the report, it has been proposed to transport coal from
T\rticorin Port Trust to the Project sitc through the existing railway line from T\rticorin -
vanchi Maniyachi - Manamadurai - Rama.nathapuram and then a siding of 25.g km
from Ramanathapurarn to ?hiruppalaikudi and then take off to the power p"lant.

(iv) The Ambient Air Quality (AAQ) was monitored during July - september, 2012. There are
no existing/proposed industries in 1o km radius study area. The maximum base line
concentration for PMro, SOr and NOx was 66.6 pg/mt, 15.4 pg/m:r and lg.9 pg/m.]
respectively. The maximum incremental concentration of pM 1s, Sbz and NOx would be
0.8 pg/m3, 35.32 gg/m: and 14.6 gg/m:r respectively. Final GLC of all these will be
within the prescribed AAQ limits.

(v)

(vi)

The total sea water requirement for the power plant is about
15,376 m3/h and the cooling water discharge into the sea is 1o,5og p.r/h. eoC of r.3

has been proposed to optimize water usage. Desalination plant (11 MLD capacity) is
proposed for plant water, service u/ater and potable water riquirement of the plant and
lor lunnlv of drinking water to nearby villages. closed cycle cooling system wltir waiural
Draft cooling Towers (2 no.) is proposed. Roof tops as well ai iurface rain water
harvesting will be implemented in the proposed plani site. The stored rainwater wi be
used for green belt development and dust suppression within the plant premises. Brine
from the desalination plant and cooling tower blow down will be discharied into the sea
after proper dilution. All other effluents will be treated in ETp/STp aniutilized within
plant premises. It is proposed to implement recirculation of ash pond water.

The 
-Hydro-geological study was carried out through Anna University, chennai. Based

on the geologica.l details of rhiruvadanai raluk area, average safe defth of de-sirting is
lr93 o.s!,m to 0.60 m. By desilting, the average increase in-tank capacity will be about
2oo/" ro 4oo/o. The channel of Naganendhal big tank is passing througti the proposedplant area. Based on Hydrogeological study report, it is proposed to desitt and deepen
the nea-rby tanks so that the water received from the water ihed is stored in the tanks.
Further, it is proposed to connect both Naganendhal big tank and Valamavur rank 12.2
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km long and 6 m wide) so that the excess water can be diverted and connected to the
Peyar River in the southem side of the plant boundar5r.

(vii) The Temperature and Salinity Dispersion Modelling Study for drawl and discharge of
sea water has been carried out through M/s. IIT Madras The temperatures in the sea
will rise by about 0.5-0.75'C within a radius of 2.0 km. Salinity will rise by about 4 ppt
within 1.5 km distance from outfall. Beyond this, ambient conditions will be preserved.
The intake / ou tfall pipelines will be laid over RCC Deck supported by concrete pillars.
Height of Deck above Chart Datum will be 7.5 m and this will ensure free movement of
fishing vessels. Considering Fish escape velocity of O.15 m/sec, the Diameter of Intake
Well is fixed as 14 m, with offshore pump house. The location of Intake Well is 5.0 Km
from LTL and at 4.0 m water depth. The location of Outfall is 7 km at 5.0 m water
depth.

(viii) The Marine EIA Study has been carried out through M/s. WAPCOS. Field survey was
conducted for three seasons i.e., June 2013, September 2013 and January 2Ol4 for
primary data generation on various aspects of marine water quality and ecologl. 15
Nos. marine sampling points were selected in Thiruppalakudi and Uppur coastal
villages. The Marine samples were collected and tested by a team of experts from the
Centre of Advanced Study in Marine Biolory of Annamalai University. The results of the
survey indicate that the water is well oxygenated and nutrients are adequate supporting
good plankton population, the base in the food chain. Similarly, the levels of heaty
metals and petroleum hydrocarbon were found to be below permissible level in all the
seasons. The outfall of the proposed TPP would not change the quality of existing
natural coastal environment. The rise in temperature is not likely to cause any
alteration in the biotic community of the coastal waters of the project area.

(ix)

(x)

(xi)

The total ash generation is only 0.5O2 MTPA (1,375 Tonnes/day). 100% fly ash

utilization is proposed. Many Cement Companies, viz.,M/s. Tamil Nadu Cements, M/s.
Da.lmia Cements Ltd., M/s. Malabar Cements Ltd., M/s. Ultra Tech Cements Ltd., and
M/s. Chettinad Cement Company Ltd., have furnished their expression of interest for
ofi take of fly ash. The fly ash from the other running Units is being sold by e-auction
and the same is proposed for the instant Unit. TANGEDCO will encourage small scale

industry development in the industrially backward region by supplying fly ash to brick
manufacturers. Ash Dyke of 138 acres has been provided within the Plant area for
disposal of bottom ash in slurry form and the ash dyke wilt be lined with geo-

membrane.

Detailed Socio-economic & Community Needs Assessment study has been conducted
through M/s. Madras school of Social work, chennai. Based on the community Needs

Assessment, TANGEDCO has earmarked Rs. 38.0 crores and Rs. 3.0 Crores as capital
Cost and recurring cost per annum for CSR respectively.

public Hearing/Public consultation for the project was conducted by Tamil Nadu

Pollution Control Board on O4.O7.2O14. [t was noted that t]re issues raised in the PH

pertained to land acquisition not as per the 2013 Act, coal transportation, water source
& availability, green belt, higher compensation for land, employment for land losers,

effect on the livelihood of the hshermen, CRZ clearance not available, CSR activities etc.

The Committee discussed the issues raised in the PH and the reply of the PP.
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2. TtE Commtttee inter-alia, noted *Lat as per the O.M. dated 03.02.2015, the PP needs to
apply or ine for CRZ clearance to tlv Ministty The Conlmittee slnall consider the
comments/ remarks of CRZ sector oJ the Ministry as and u.then uould be mnde auailable.
Furiher, as per the Ministry's O.M. dated 7.10.2014, a preliminary Notification i,ssued bg the
State Gout. regarding acquisition of land as per the prouisions of Land Acquisition, R&R Acr,
2013 ts mandatory and needs to be submitted. After funher and detailed deliberations, tlae
C ommittee s ought the follou-ting infonnation/ do alments :

L Pictures and location of the creeks in a legible map

IL Action plan for hnmessing solar potaer.

IV. ClariJication that the communitu land b not being acquired as per the deJinitton of the
State Gout.

V. Commitment for deuelopment of thick green belt of minimum 5O m uidth betueen the ash
pond and uillage tanks.

vl. Notification issued bg the state Gout. regarding acquisition of land as per the prouisions of
releua.nt act/ rules.

vll. Explore the possibility of making an ernbankment without raising the teuet ol the prqect
site.

WII. Letter from competent Port and Railuay authoities for lnndting & transportation of the
coal.

x. The transportation of coal shall be bg Rait ontg. The pp shall take up the matter of
transportation of coal by the sl0rtest route uhich would saue journeg of around. 1oo km.

X. Diuersion of eristing Nalahs shall be done in such a uay tlnl it sha not dry up the
creeks and. it shall be ensured that tuater Jlows perenniallg in the creeks so as to preserue
the mangroues. Anna uniuersitg, who has conducted the hgdro-geotogical stuiy, shall
present the sdme in the nert meeting.

Xl. The u-tater qualitg data was not properlg presented. Hence, the same need.s to be done for
the fresh uater and sea u)ater.

XII. Details of proposed e-auction for Jlg asly the LoIs frcm prospectiue takers along gtith
quantities etc. to be submitted.

XIII. Explore uarious auenues for utilization of bottom ash.

XN. Reuised and detailed budgetary action plan for public Heoing issues

XV. Emplogment potential for locob.

XVI. Detailed reply to the rssues raiserJ bg ERC, NeuL Dethi
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III. Reuised lagout clearlg depicting the uaious Units and facilities.



XVII. Bonouing of earth slaukl be auoided and efforts be made to balance attting and filling in
the project area/ site.

XWII. In order to maintain tran4uilitA and sanctitg of the creek area bg en suing bare minimum
disturbances, proposed sea-ward pipe line shall haue to be realigned.

XX. Concems tuere expressed on the high PH of water uhich needs to be deall extensiuelg in
EIA.

On receipt of the aboue documentation and information, the case uill be placed before

EAC for re consideratio n.

2.2 Drpansiou by addltlon of 1x8oo MtrI (stage-Ill), North Cheonai TP! at Vlllages
Enuore & Puzhudivakkam, Taluk Ponneri, Dlstrict Thiruvallur, Tamil Nadu by M/s
TamilNaduGeneratioa&DistributionCorporatlonLtd.(TAt{GEDco}.ForEc.

ThePPalongwiththeirenvironmentalConsultant,RamkyEnviroEngineersLtd.,
Hyderabad, made a presentation and inter-alia, provided the following information:

li) ToR for carrying out EIA study and preparation of EMP for the above proposal was

accorded by-the Ministry on CA.O5.2Oy2 and the validity of TOR was extended upto
27.5.2075 vide letter da.os.zot+. public Hearing was conducted on 05.03.2o15.

Demarcation o[ site was done by Institute of Remote Sensing, Anna University, in

1:4000 scate including CRZ Zonition / land use for 7 km radius around the project

site. The State Coa;al Zone Management Authoriry (SCZMA) recommended the

foreshore facilities viz. coal conveyor and cooling water inlet/outlet pipe lines to MoEF

inthemeetingheldonlg.o5.20ls.CertifiedcompliancereportfromtheMinistry's
Regiona.l Offic; (R.O) for the conditions stipulated in the ECs of the existing Units was

submitted and the compliance is found to be satisfactory'

(ii)ThelandrequirementfortheproposedexpansionisT6.gHa(l9oacres),whichis
Iocated insidi the NCTPS .o-pl"i. Entire land is under possession of TANGEDCO.

There are no R&R issues. No iurther expansion is envisaged' There are-no National

Patks, Sanctuaries, Elephant/Tiger Reierves, Migratory Routes/\Uildlife Corridors

within 1o km of the project site. ihe site is 500 m away from High Tide.Line (HTL) of

Sea and loo m away fiom the HFL of canal. The project site is a grade.d area with

necessary drains deviloped during execution of NCTPS Stage I project l3x21O MW) The

capitalandrecurring.osttowa'd"Etr,tPisRs.48oCroresand48Croresrespectively.

{iii) 1'he imported coa.l requirement of 2.09 MTPA with maximum sulphur and ash contents

of 0.8% and 12% respectively will be sourced through MMTC' NeY Delhi Ennore Port is

establishingCoa-lBerth3(CB3)exclusivelyfortheuseofTANGEDCoinadditionto
existingCoalBerthl&2.Itisproposedtotransportcoa]fromCB3tothe.NCTPSStage
III plari site through closed belt .o.rr.yo." since the coal conveyor route is well trthin
pori and power plant area alone. Radio activity and heavy metal contents of coa.l to be

sourced have been tested and the parameters are well within limits'

(iv) The Ambient Air Quality (AAQ) was monitored during June - August' 2Ol2 The

maximum base line .o.t"..ri.^tio, for PMrrr, SO: and NOx was 94 4 pg/mi' 15 8 pg/m3

and37.7ug/m3resPectively.Themaximumcumulativeincrementalconcentrationof
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PMro, So, and Nox would be r.4 ytg/6',61 ug/m. and 4r ug/mr respectively. Final
GLC of all these will be within the prescribed AAe limits.

(") The potable water of about 9 MLD required for the plant will be met by treating seawater in R.O. based desalination plant. The sea water (1,65,600 KLD) ;ll be sourcedEnnore port basin via existing intake channel of NCTps stage II. coi of I.3 has beenproposed to optimize water usage. The domestic wastewatEr from plant and servicewastewater wilr be collected and treated and reused for greenbelt, dust suppression, etcand zero discharge will be maintained As sea water is prlposed ro. 
"ooti.rf 

p,r.pose, thesame will be discharged into sea through the existing pie cooling ch.rrner ir ncrps.

{vi) Both the inlet & outlet. points are proposed to be tinked with the NCTpS Stage-llsystems' Marine EIA study was ca-rried out by IIT Madras in association with wApCoSLimited. The hightights of the study are that, no rare, endangered or threatened marineIlora. gd- faunal species is reportld in and' around the prlject ur", 
"rrJ 

the area isdevoid of sea weeds and coral reefs. The study indicatei iir. 
"".u[u,i.y of primarynutrients (N & p) in moderate level showing the project ,r." fr"uiig moderateproductivity The marine water quality in and around the lroposed ouliJi area is trratof any normal coastal environment. outrat temperature of ioolant water will be only 3.3"c higher than ambient a,.'d at a distance oi z k- from outfall **". 

-,.-p...,r."
reduces to 0.4 'c. The outfall of NCTpS stage III project would not change the quality ofnatural coastal environment.

(vii) Fly ash and bottom ash would be collected and stored in the silos and supplied tocement/brick industries for manufacturing cement and bricks. 100% Dry FIy ashcollection w,l be done-by providing pressuiized Dry Fly ash colrection syiem. rne nyash from- the eisting Units is bein[ sold uy . .r"tiio Jr,;;.-;;';"'p;iio""a ro. tt.instant unit. Ash pond water will b! co,ectea, ireated then reused for srurry making.

(viii) Socio economic study of rs km radius around the.project site covering surroundingvillages was carried out by M/s Madras Schooi oi social w";[: is per therecommendations of the study, the rocal emoroyable youth *itt [e 
-i-parted 

withtraining skills since the project area i" "r..or.,J!JL;;;;ir.;rffi"Il,.'il*o budget orRs 38'0 crores and Rs. 3.0 crores has been "*-rrt.a ." c"piJa;"i'Jr,d .."rroi.,gcost per annum for cSR respectively. The cSR activities *iir t1 
--""it.red 

by theEnvironment Cell at project site under-the project treaa.

(rx) Public Hearing/public,consurtation for (he project was conducted by Tamir NaduPollurion control Board on o4.o7.2014. rr*.J.,ot.a ,h;;;;'i"";;;r]is.a i., tte pnpertained to affect of hot water let out into th. 
";", discharge 

"r ""i "r"r.y, ir.ct of soiland ground water, damage- to fishing n.ts- a.rd 
- 
boats, affect of fly ash in air,employment, hvdro-geologlch study, reJpiratory problems due to carbon particles etc.The committee discussed the issues raisid in ,ri" i,H ""I'inl;i; ;i#;E:

2 The committee inter-aria 
.noted,that as per the o.M. d.ated 03.o2.2015, the pp needs toapplg online for cRZ clearance to the 

-Ministry ina oi*aingtg the committee shafi consider thecomments/ remarks of cRZ 
).."t?r. of tne MiTi*ry. Ajier deta,ed deriberations, the committeesought the following information/ documents:

I. Action plnn for hnrnessing solar porter.
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ll. Reuised lagout clearlg depicting the uaious Units artd facilities.

III. FSA/ MoU for imported coal.

IV. Letter Jrom competent Port authoitA regarding handling of the coal.

V. Comparison oJ the year round base-line data beJore and after the Stage-l and IL

VI. Stack diameter of all the stacks.

VII. Rechecking and the AAQ predictions.

vI . The uater qualita d.ata :L,o's not properla presented. Hence, the same needs to be re-done

for the fresh uater and sea u)ater.

IX. Details of extsting and proposed e-auction for J7g ash, ttrc Lols from prospectiue takers

along uith quantities etc.

X. Exptore uaious duenues for utilization of bottom ash.

XI. OHS data of the employees of existing Units. If suruey not done, tle same shall be done

and submitted.

XII. Green belt deuelopment in the existing IJnits along with illustratiue photographs.

XIII. Employment potential for tocal peopte.

Onreceiptoftheabovedocumentationandinformation,thecasewillbeplacedbefore
EAC for reconsideration.

2.3 brpanslon by addltiou of 6 MW Turbine to cxistiag 60 MW CPP, at Vlllages

Goiindapuram & Amlnabsd, Taluk & Dtstt' Ariyalur, Tamll Nadu by M /s Thc

Ramco Cements Ltd. - For EC'

ThePPalongwiththeirenvironmentalconsultant,EnvironmentalSystemConsultants
& Ambiente Lab solutions private Limited, chennai made a presentation and inter-alia,

provided the following information.

(i) ToR for carrying out EIA study and preparation of EMP for the above proposal was

accorded by the Ministry on 31.1O.ZOt+ pttUtlt Hearing was conducted on

05.03.2015. public Hearin! was exempted under Para 7(ii) of EIA Notification, 2006.

No litigation is pending "!"i.,"t 
th. iroposat. certified compliance report from the

Ministfu,s R.O. ior the- co-nditions stipulated in the ECs of the existing Units was

submitied and the compliance is found to be satisfactory'

(ii) Govindapuram Cement Plant operations depend only on the CPPs 9f 60 M-W capacity'

The power demand of existing 
"Plant 

operations and Township is about 57 MW along

withl2o/oAuxiliaryconsumptionoftheCPP.Toconservetheelectricalenerry,
optimization of PlLt op..^iio.," is being adopted by stopping the non critical

equipments such as c;al mill, coal mili fans, coal mill grinding' reducing the
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production feed, etc. prant also requires about 6 MW additionally for clinker loading,Handling of Reclaimers for Limestone & coal (LSR a cSR Hanilingt, proposea erc
M_easure (Dedusring) for clinker roading etc. Hence, the pp has to .#J;6; existingCPP power generation capacity at Govindapurarn to meet the idditiona.l powerdemand. There is " ":ql: steam capacity of zo rpH unutilized "";. il;;, withouradding any additiona.l. Boiler, the existing cpp can generate the required 66 Mwthermal power by adding only a 6 MW Tirbine to it.lccordingly, it is proposed toaugment the powcr generation by adding only 6 MW r"r6ii," *itt''i,ir-cooledcondenser to enhance the power generation fiom 6O MW to 66 MW.

(iii) The additional r\,bine will be insta.lled in the existing Building of 352.50 sq. m.Additionally, about 478 sq. m rvill be used for housing the Air cooled condensers.There is no National park/wild Life sanctuar5z/-Biosphere n"".-fn.""*"aForest/Hot Spot/Historical Monuments exist within rir'm ."a-" 
"r."i it"J propo".aproject cost is Rs' 21'5 crores. The capital and recurrrng cost towa-rds EMp is Rs. 1.0Crores and 0.1 Crores/annum respectively.

(iv) 
Jn9 proposed augmentation of .6 MW requires another 7s rpD of imported coar fromIndonesia with maximum sulphur and ash contents of I .Oolo and l,4oh respecti.r.ly.Thus, the totar coa.l demand *iu b. 8+o rpD for *t"i ,rr" c"J J"io',r-o*iJ""l.r, n^been made on 

. 
r grrr April, 2014 with tvt7s. o.u..,a.an cori I.,t.-IiJ.,Jj""i"a,o. ,n.lmported coar is transported by Rair mode from the Karaikkal port and the cementPlant has a Railway Siding.

(v) The maximum base line concentration of pMro, SOz arld NOx as per the pre_monsoondata of 2Ot4 was 45.25 pg/m:r,35.43 u;7;.-;nd 16.13 uglm3 respectivety. Themaximum incremenral concentration of pM;;, iO., ,r,a NOx woluta U" O.I-ugf_,, r.ozug/m3.. and. o'4g pg/rn: respectivery. Fi";' GL'c of all these rvill be within theprescribed AAe limits.

(vi) The additional water demand is only l7.s mr/d and will be met from Borewells &Mine pit Water. The el_s^tins and proposed *ri"l a"-.ra ;;.;;i.;";ri; ia rr.,mr/d, thus, a total of 560 m.r/d i" *"il *itf.ri"ii" consented quantity of S70 m.r/d bythe state Ground water Board {scwB). Th;;,;ere will not be any additiona-r waterdemand for the proposed 6 Miv rur6in; ;il;". Air cooled condensers will beinstalled' Fly Ash-85.7 TpD and er,,"- e"ill. i'rpo 
"rrat 

be generated. The entire
;::i:,, 

be utilised in the Cement plant fo; ppa;anufacture ,r;ih;;;;;ll i" .,o n"n

(vii) The cSR activities will be carried out by providing socia.l and welfare measures for thelocal residents and nearby r r.g"" 
"roiriJ;;';e;, area. The prime focus will be onthe *eating and maintainins ofirinLn;;.,"i i"Jri,i." r".,t" J.ri."i"""Ji n".,."ruycovernment schools, .11i11,1ine t"ii.?" ;";;;;iy ro. gi.r stua.nt"-Jtlir.^'""r,oor",setting up of computer centres, maintenance of village roads & ponds, providing sorarstreet lights, conducting free medical .*p" .i". about 2yo of th; profit (in 3Preceeding years) will be earmarked a" csn buaeet. The pp has the cSR committeeas per the provisions notified by the Minisrrv of'corpo.ate nn"i." 1""r.i,i_rrry zz,2ot4. In addition to the CSR B"dg.a ;;;;led for the year vb. t.SO crores,additiona.l Rs. 24.85 lakhs 

. 
will oJ 

"p"*- *fii, a Recurring Cost of Rs. O.4OLakhs/annum to address rhe issues ,_;'J;; ,i_r.*p,ltu".
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{viii) Public Hearing was exempted under Para 7(ii) of EIA Notification, 2OO6 considering
the Spatial Impacts due to the Proposal as negligible/insignificant. As per the
direction of MoEF&CC, the Flrblic Notices both in English and Tamil languages, were
given on 12.12.2014 (lndian Express & Dinamani). The Proposed Project and EIA
Findings were also published on the PP's Website for the
comments/responses/views/ objections, in writing, from the concerned persons
having a plausible stake in the environmental aspects of the project or activity. There
were 9 Representations (by Post & In-person) and I email Response from a NGO. All
Issues are addressed with time bound Action Plan and Budget for successful
completion. The Committee discussed the same.

2. Based on the infomlation and clarifications provided bg the Project Proponent and
detailed discrlssiorrs held on all the issues, the Committee recommended the proiect for
enuironmental clearance subject to stipulation of the follotuing additional specific conditions:

I. The boiler slnll haue at least I Oo/o margin capacitg to the TMCR (Turbine Maximum
Continuous Rating).

il. The Sulphur and. ash content of coal shall not exceed 1.0% and 14 96 respectiuelg. In case
of uanation of qualitA at anA point of time, fresh reference shall be made to the Ministry
for suitable amendments to the enuironmental clearance.

. As a part of CSR, a surfoce u.tater body shall be created for use bA the nearbg uillagers.

N. Ground uater reclarging stnll be done u.tith proper arrongement.

V. Green belt of adequate uidth slnll be deueloped all around the Plant.

W. As committed, a minimum amounl of Rs. 24.85 Lakhs shall be earmarked as capital cost

/or cSR dctiuities and Rs. 0.4 lakhs/ annum or the amount as per the csR policy of Gol
-tuhicheuer 

is higher s/p.ll be earmarked as recurring cost per annum till the operation of
the plant.

2.4 3x6OO Mtrt Mahan Super Thermal Power Plant at singrauli, Madhya Pradesh by
M/s, Essar Power (M.P.l Ltd. - For Anerdment and Dttcr3lon of Validtty of EC'

The PP made a presentation and inter-alia provided the following information'

(i) EC was accorded to the above project (4 x 500 MW) vide letter dated 20.04.2007 and
the same was amended for change in capacity and unit size (3 x 600 Mw) vide letter
dated 10.02.2009. Further, an amendment in EC for change in source of coal from
domestic to imported and road transportation of coal for an inteim period not exceeding
three gears till Mahan coal block becomes operational was accorded vide letter dated
23.OS)013. COD of Unit I was declared on 29.O4.2013 and COD of Unit II is expected
by December, 2O 1 5.

(ii) Mahan coal block was de-allocated by the Hon'ble Supreme court vide its order dated
24.O9.2014. The PP had participated in the bidding process of coal blocks/ mines and
has now been allocated the Tokisud North Coal Mines, Hazaribagh, Jharkhand The
CoaI Mining Development and Production Agreement (CMDPA) was signed on
02.03.2015 and the vesting order for the mine was issued vide Moc order dated
23.03.2015. EC & corresponding amendment and FC were transferred from earlier
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allottee (M/s GVK Coa.l Co. Prt. Ltd.) to the PP vide letter dated 13.05.2015 and
16.06.2015 respectively.

(iii)As per current approved mine plan, the peak rated capacity of the Tokisud coal mlne is
2.32 MTPA from the 2^rt year with the weighted average quality of 47 50 kcal/kg, which
is better than the quality of coal from Mahan coa.l block on the basis of which original
EC was granted. The average ash and sulphur content of the coal from Tokisud mine
will be within 35% and 0.57o respectively and in compliance to the original EC
condition. For balance fuel requirement, the PP will continue to use imported coai in
line with EC/amendment already granted. In case of non-viability of imported coal, the
equivalent quantity will be sourced from spot/ forward e-auction. The PP will further
evaluate for participation in forthcoming auction of coal blocks to replace balance
imported coal.

(iv) The coal will be transported from CHP of Tokisud Mine to Tokisud railway siding over a
distance of 4 km by road. EC for the same is available as part of the EC to Tokisud
Mine. From Tokisud railway siding, the coa.l shall be transported to Mahadiya/
Singrauli siding by existing rail link over a distance of 383/375 km arrd from Mahadiya
/ Singrauli siding to the Power Plant, the coal transportation shall be done by road via
Rajmilan - Bandhoura over a distance of 63174 km. The said road transportation was
approved by MoEF&CC vide the sard letter dated 23.O8.2013.

(v) ln view of above, amendment of EC to source the coal from captive Tokisud mine in
addition to the imported coal and extension of validity of EC for 5 years is requested.

2. TlLe Committee noted that the ualiditA of EC to start the production/ operation uas for 5
gears i.e. till 19.04.2012, ulereas the coD of unit I uas declared onlg 29.04.2013 i.e. beyond
the 5 gears peiod. Moreouer, the PP did not obtain the extension of EC from the Ministry. Hence,
the Ministry mag look into the nlatter in light of the amendment Notification d.ated. 29.04.2015
reutsing the EC ualiditg to 7 gears.

3. Based on tlrc information and clarifications prouided by the project proponent and
detailed discussions held on all ,he issues, the committee recommended amendment of EC to
source the coal from captiue Tokisud mine & e-auction in addition to the imported coal till
22.08.2016 and extension of ualiditg of EC by 5 gears i.e. till 19.04.2017 subject to stipulation
of the follouing additional speciJic anditions.

I The Sulphur and ash contents of domestic coal shall not exceed O.So/o and 35 %
respectiuelA. The coal slnll be sourced. through e-auction only in case of emergencg and
non uiabilitg of imporled coal. In case of uaiation of qualitg at anA point of time, fresh
reJerence shall be made lo the Ministry for suitable amendments, to the enuironmental
clearance. Hou.teuer, for the imported coal, the ash and sulphur contents u-till be as
specified tn the earlier order.

The road transportation slnll be resticted to
amendment dated 2 3. 08. 20 1 3.

the route as approued earlier uide

Thp transportation bg road slnll be through mectnnicallg couered trucks to th-e extent
Jeasible, else througlT tarpaulin couered trucks so as to preuent coal dust dispersion in the
atmosphere.

II

III.
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2.5 21640 MW Bhavenapadu Thernel Power Ptoject trear Kakarapalli Vlll'gc,
Santhabommali Mandal, Srikakul,am Dlstrlct, Andhra Pradesh by M/s. East Coast
Energy Pvt. Ltd.- I.or amendment of BC.

The Committee noted that the EC was accorded to the above project vide letter dated
09.O4.2OO9 and the EC validity was subsequently extended till 08.04.2019 vide MoEF&CC's
letter dated 2l.Oa.2Ol4. The Ministry has received an Application filed by some petitioner
before Hon'ble NGT, Chennai on the project alleging violation/non-compliance of EC
conditions as well as order issued by NEAA. The R.O. of the Ministry in its visit to the project
site on 12.02.2015 has, inter-alia, observed that the project proponent had acquired an
additional land of 25O acres beyond the total area specified in the EC (condition no.ii of EC
order ) and constructed 14 km garland drain (width of drain varies from 20 m to 80 m) in 173
acres of land and earmarked remaining 77 acres for CSR activities. For this prior permission
from the Ministry is not available. Although, the the RO observed that the construction of
garland drain is in compliance to the EC condition no. 3 (v) that says, "Area drainage system
ytill be prepared and implemented to ensure that the ecologg of the area is not disturbed. The

garland drain, as per the PP, inas the approval of the state Govt. Notwithstanding this, the PP

was directed to obtain the approval of the Ministry for acquisition of additional land.
Accordingly, the PP has applied to the Ministry for amendment of EC for the additional 250
acres of land.

2 The PP made a presentation and' inter-alia, provided the following information.

(i) The project area as per the said EC is 1995 acres. The instant proposal is for the' 
"-..rd-.rrt 

of EC for 250 Acres (173 acres +77 acres) acquired outside the project

battery limits for formation of Garland Drainage and for creating infrastructural
facilities for implementation of CSR Activities as per Public Hearing Commitment,
sLipulation of APIIC and in compliance to Ec conditions. The issue of garland drain
was also discussed by the EAC prior to EC.

(ii) A 14 km Garland Drain (width 2o m to 80 m & depth 1 m to 1.5 m) is formed by

widening of the exisLing natural drains in about 173 acres allotted by APIIC. The

design oI the Garland Drain is approved by the State lrrigation Department vide letter
datea 17.06.2009 and the formation is completed in 2010. The Local Fishermen are

carrying out hshing activity in the Garland Drain and the loca.l farmers are utilizing the

watir i-r the Drain for iheir second crop. The drainage system has functioned
effectively during the recent cyclones and unprecedented rains, when storm water
flowed siroothlyinto the sea. An amount of Rs 54 Crores is incurred for the formation
and maintenance of the same. The photographs of the Garland Drain were also

presented.

(iii) The formation of the Drain has been appreciated by the Hon'lcle NEAA during visit
along with MoEF expert to the project site in June, 2010 and has also been

appr-eciated by various committees who had visited the project site till date. The PP has

.ecertly ."qr!"t"d the District Collector, Srikakulam for taking necessary action for
directing thl irrigation department for future maintenance of the Garland Drain as per

the Public Hearing Minutes.

(iv) About 77 acres located in the North East direction of the project site, away and outside

the power project area is allotted by APIIC. This area is for creating infrastructure
facilities foi carrying out CSR activities for the benefit of the fishing and farming
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community in the area as per Public Hearing Commitment
be initiated.

These activities are yet to

3. At the outset, the Committee noted that the 77 acres of land acquired for CSR actiuities
hns no releuance to the project area and uill not be d.iscussed. The Committee noted the
submission of the PP tlnt the issue of garland drain utas also discussed bA the EAC pior to EC
and hence, sought a detailed note uith all the supporting doanments in this regard. The
report/ studg submitted bA tlle PP to the State Gout. based on uhich the State Gout. Ltos
accorded approual slnll be submitted. The purpose being serued bg the garland drain shall be
certifted bA the concemed State Gout. Further, ansideing the sensitiuitg of the project area in
light of the deuelopmen s pos, EC, representations receiued and the mitter peiding teyore
Hon'ble NGT, the Committee recommended to further address these rssues b[ undertakiig a
Site Ylsit by a Sub-Group of thc EAC. The proposal uLas accordingly deJer.re.it.

2.6 6x66O MW coal based Thermal Power Project at Village l{ariyara, Dlstrict Janjgir-
Charnpa, Chhettisgarh by M/s KSK Mahanadl iower 'Company 

Ltd.- For
Amendment of EtC.

EC was accorded for the above project on 19.10.2009 in the name of M/s. wardha
Power company Ltd. Further, amendments in EC regarding change in the company na.me toM/s KSK Mahanadi Powei company Ltd. and tapering coal Iinkage were accorded on
27.12.2010 and, 24.01.2012 respectively. The request of pp w.s coisidered favorably for
extension of validity of EC by the committee in its 2g,r Meeting held during z2d-23.t
December,2o14. However, in the meantime, the Ministry has recei-ved an Application filed
before Hon'ble NGT, Bhopal al.-leging the shift/expansion of the project site affur EC/public
Hearing and the matter is pending. -

2. The Regional office (R.o) of the MoEF&CC was requested to conduct monitoring of theproject especially w.r.r rhe issue of shift of the project siti after EC. The R.o,s report shows aslight mismatch between the project area and the co-ordinates as per ec laso'rra.; and theactual (844.82 ha'). The above slight increase in the overall project aiea was also not informed
by^the PP to the Ministry and the EAC in the documents submitted for extension of validity ofEC. Hence, the PP was directed to obtain amendment in EC for the project rr"" urrd th. 

"o-ordinates. Accordingly, the pp has applied to the Ministry.

3' The PP made a presentation and inter-alia provided the following information.

(i) The construction and installation of all the project facilities are done well within thespecify 83C ha. of land and also well within the overall co-ordinates as sp."rrea i., tt.EIA report. Further, the project facilities are within the four 
"p".in"i- 

.,ltt.g"" i.".Nariyara, Tarod, Amora and Rogda only, which were approved at the time of EC and noshifting of project site as occurred whai so ever.

(ii) The topo sheet submitted prior to EC clearly shows the edstence of cart tracks formovement of people and goods between the said villages. Since, the power plantfacilities are to be set up in the approved g3o ha. 
"r." ,r,i therefore' closin'g of the carttracks inevitable, the rocar district administration, at the instance of people residing inthese villages has stipulated that, appropriate road infrastructure be created by thecompany at its cost, for the usage of people.

(iii)Due to practical issues on ground, 811.01 ha of acquired land falls within the earlier
envisaged co-ordinates and 17.45 ha falls outside the co-ordinates but in the same four
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villages. Therefore, the land for the project is only 828.46 ha as against the 830 ha as
per EC.

(iv) Regarding the balance land of 16.36 ha la44.a2 - 828.46l, the same was well within the
said four villages and acquired at the instance of the District Authorities and to address
the concerns of land owners and their demands of semi fragmented holdings. The said
16.36 ha is out of the project purview & facilities and is used for providing village road
infrastructure (already built over a length of 15.11 km \ rith 6.5 m breadth) and
additional green belt development (6.5a ha).

(v) The Unit I & II are operational and the remaining Units are at various stages of
construction and will be operational latest by 31.12.2017 . An amount of about Rs. 41 .2
crores was spent on CSR activities till May, 2015 and the balance 22.8 crores (as per
EC, the capital cost for CSR is Rs. 64 crores) will be spent by 2Ol7-l8. The original and
revised layouts, photographs detailing the progress made including the greenbelt and
CSR activities were presented.

(vi) An amount of Rs. 9.47 crores and 1.83 crores per annum was proposed for CSR

activities in the EIA/EMP report. However, in compliance to the EC condition regarding
CSR, an amount of Rs. 64 crores has been earmarked as the capital cost for CSR. It is
requested to amend the CSR condition w.r.t the recurring cost as per the CSR policy of
Govt. of lndia.

Th.e Committee, afier furtlrcr deliberotiotts concluded as follotus:

- Proposed. acquisition of excess lnnd of 16.36 La for anstruction of villoge roads is outside

tfu project boundary uall and parlly peripheral in nature. This resembles a road project

for tuhich the EAC expressed inability to corsider.

- Prouiding EC for a road cotl,struction outside the proiect premises may lead to numerous
complications.

- The Project Proponent may approach destgnated authorita competent to consider EC for
road..

2.7 Expanslon by addition of ualt no. 9 of 8oo Mw capacity by phasing out existlng
Units I to 4 at Panipat Thermal Power Statiotr at Panipat, Haryana by M/s
Haryena Power Geueration CorPoration Ltd.- For ToR.

The proposal was earlier discussed in the 34rh Meeting of the EAC (Thermal) held during
29th- 30th April, 2015, the minutes of which are as under:

Quote {he PP a-long with their environmental consultant, MECON Ltd, Ranchi made a
presentation and inter-alia provided the following information-

1) The capacity of existing Units I - VIII are 117.8, 110, 110, 110, 2lO, 2lO,25o and 250
MW respectively totaling to 1367.8 MW. It is proposed to decommission the Units I-lV
after thi commissioning of the proposed unit of 800 MW. The coal linkage of units I-lv
shall be diverted to the proposed Unit.
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2) The proposed Unit will be installed within the existing plant premises of panipat
Thermal Power Station (PTPS), Panipat. lnfrastructure facilities tike ash dyke, iaw
water reservoir, marshalling yard, railway siding arld colony of the existing plant shall
be commonly used. No alternate sites were identified because required land was
available inside the existing plant boundary. panipat oil Refinery and Fanipat Town a::e
located at a distance of 8 km and 1O km respectively from the project site.

3) The total coal requirement is 3.20 MTpA at 8s% pLF. A blend of indigenous (GCV-3600
Kcal/Kg) and imported coal (GCV- s400 Kcal/Kgl in 70:30 ratio as p1r cEA guidelines
is proposed to be used. The domestic coal will be sourced from exiiting 

"oJ 
li.rk.g."

from BCCL, wcl & ccl and imported coal through prospective supptiers (marnty
MSTC. MMTC & src). The water requirement is 2600 m3/h (25 cusec) foi th. p.opo"ei
Unit and shall be sourced from West Yamuna Canal within ihe existing allocation. The
project cost is about Rs. 4418.9 crores of which the cost towards envilronment control
measures is about Rs. 442 crores.

2' The Committee tried to_understand the prevailing wind direction vis-d-vis plant layoutincluding the town ship and the proximity to p;ipat T6wn and Refinery. HowevJr, the same
was not clear to the Committee. After detailed deliberations, site vkit 6y a sub-group of the
EAC was recommended. Further, the Committee recommended that bre-akup of'the ;xistingand proposed project site along with revised Form-r and pFR aftei rectifying thEinconsistencies/errors pointed out by the committee, shall be submitted. The proposar wasaccordingly deferred, ollnquote

3. A sub-group of the EAC has visited the project site on 09.06.201s and recommended,
among others, 'The proposed site of unit # 9 in thi eisting plant area .o"";"g J"o portion ofla,'d between plant boundary and township may be considered uy *re 6ac, if the pp
undertakes to provide a buffer of green_belt 1is0 m1 between the plani uounaary a, townshipby demolishing their existing residential complex, use the existinj clarifier or uriit" 1 to 4 forproposed Unit # 9 for water supply and develop substantial additi;al green belt towards othersides of boundaries close to the proposed Unit 9,,.

4 ' Based on the recommendation of the sub-group, the pp has revised the plant layout.The maximum possible green belt width between the'prant a.d to*n"hip i" ir6' - and thesame shall be provided. The.total projecr area (existing and proposed) is zt+s ;.s of whichplant area, township and ash pond are g7T, lioo 
"-.rd'azr 

u.."" .""p."ti*ly-. itre wind-rosediagram shows that the prpS township is not located in the predominlnt u.,l aiiection.

S Based on the information prouided and the presentation made, the committeerecommcnd.ed, the foloutinq ToR in addition to the standird ?oRs ras "piti*rtt li, ennerure-A t for undertakins'deraitei ErA sana aii irepiiiti"i .1 wr.
(il Cumulatiue EIA slnll be canied out coueing a radius of 2O km.

liil rhe_ concentration of Heaua metab inctuding Mercury srnfi be estimated in the ground
and. surface ualer

liiil Examine the feasibilitg of shifiing the project tot;.lnship elseu.there.

liv) As commided, green belt of minimum 120 m u-tidth shan be deueloped betueen the prantand torunship.



{vl The details of emplogment opportunitg and tounship to be provided

lvil Action plan u-tith definitiue time frame for deammissioning the 110 MW Units

(viil The Project AuthoitA informed tlat theA did not require additional allocation of water
for the neut unit and therefore, uill not be draun additional uater from Tajewala
Bdftage for the plant.

(viii) As a u)ater conseruation measure, necessary rainu.tater haruesting anangement uill be
put in place and attempts slnll be made to make reseruoir to store rainwater.

2.A 2x66O Mw Supercrltical Coal Based Thennal Power ProJeet at Vlllages Alallo'
Billpada, Nachhlpada & Nlanatpur, Taluk Mahakalpara, Dlstrlct Kendrapara,
Odisha by M/s. SPI Ports Ft. Ltd. - For ToR

The PP along with their environmental consultant, B. S. Envi-Tech Pvt. Ltd., Hyderabad
made a presentation. At the outset, the Committee noted that all the four sites (proposed and
three alternate) are nearby and within the catchment area of River Gobri. Further, water from
River Gobri is proposed to be used, which will adversely affect the growth and survival of
mangroves etc. The proposed site is said to be 12 km from the eco-sensitive zone of
Bhit;kanika Sanctuary. Howeuer, pimo-Jacie, the map of eco-sensitiue zone produced appears
to be incorrect since the ea-sensitiue zone is cutting across the map of the wild life sanctuary.
Hence, the PP was aduised to obtain a map dutg authenticated bg the Concerned Authoities.
Further, the committee recommended to explore altemate sites preferablg based on use of sea

water. The proposal was accordinglg detened.

2.g Farakka super Thermal Power ProJect at Farakka, Dktrict Murshldabad, trIest
Bengal by M/s NTPC Ltd.- For Amendrent of Ec-

The pp along with Inland Waterways Authority of lndia (IWAI), Central Inlanrl Fisheries

Research lnstitute ICICFRI) and Jindd ItF Ltd. made a presentation and inter-aiia provided

the following information.

(i) The rotal installed capaciry of Farakka STPP is 2,100 (3x2OO + 2x500 + 1x500) MW. The

coal requirement is iO.+'Ufpa (about 45,000 TPD) and to be met from domestic coal

mines tirrough railways. In order to supplement shortfall of domestic coal to the project,

it was proposed to import coal through sea route and transport it to Farakka STPS

rhrough Nitional Waterway No.l (NW- 1) i.e river Hoogly. Accordingly, MOEF&CC vide

Ietter dated 31.o7 .2014 accorded permission for use of blended coal (Domestic 7o7o:

Imported 30%) and temporary permission for transportation of imported coal through
NW-t for a period of oni yeai subject to specific conditions. The present proposal seeks

Lifetime Permission for Transportation of Imported coal throuSh NW- 1 to NTPC

Farakka STPS. The proposal is claimed to be the l-rrst of its kind in India'

(ii) Ganga-Bhagirathi-Hooghly river system from Allahabad to Sagar is declared as NW- 1

vide National waterwiy (Allahabad-Sagar stretch of the Ganga-Bhagirathi-Hooghly
nver) Act, :,9a2 $g of 1982). out of the tota] 1620 Km stretch of NW.l, only 560 Km

stretch from sagar to Farakka of River Hooghly is being utilized for transPortation of
imported coat. NTPC and IWAI have entered into a MoU to explore the possibility of use

of lnland waterways as a viable supplementary mode for transportation of coal for
Farakka STpp. AJ per the MOU, IWAI shall maintain the waterway and provide a
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guarantee for navigability of channel. However, execution and implementation of the
coal transportation project shall be done through a private operator. Accordingly a
tripartite agreernent amongst NTPC, IWAI & Jindal ITF Ltd. was signed on 11.08.2011.
As per the tripartite agreement M/s Jindal ITF Ltd. would be responsible for unloading
the coal from the ocean going vessel and thereafter hauling the coal on barges using NW
- 1 and ensuring delivery of coal at the coal stack yard of the Farakka STPP by utilizing
the unloading infrastructure through grab crane on a civil service platform on Design,
Finance, Build, Operate & Transfer (DFBOT) basis.

(iii) Among all modes of transport, inland navigation with adopting proper procedures is
currenLly considered the most environmentally sound and sustainable form (United
Nations, 1997; Colvile et aJ., 2001; European Commission, 2OO1). According to a report
by the Working Group on Ports and Shipping under the Nationa.l Transport policy
Development committee of the Planning commission during 2012, a litre of diesel
would carry 105 tonnes over a kilometer through waterways, gS tonnes through
raihvays and 24 tonnes through roadways. The emission of greenhouse gases is also
relatively low from the sector. In view of the above, it is requested that ttri permission
for transport of coal through NW-l may be accorded for the lifetime of NTp-c Farakka
STPS. The ecological study carried out by CIFRI and its recommendations were
presented.

2. Based on the infotmation & claifications prouided and detailed discussions held on all
lhe tbsues, the Committee recommended for continuation of the perrnission for transport of
maximum 1.5 MTPA coal through 

.NW-.l for another one aear i.e. tilt 30.07.2016-and. atso- sougit
the following additional information based on the studg being canied out ba )ICFRI . Afie-r apeiod of 6 months, the NTpc stnll submit/ present finiings ol tn 

"n 
dg ,ni sac shall reuiew

the findings of the studies and if need be, woul.d undertaki a Jite uisit: -

I. Long term, and a minimum peiod of one aear continuous study slnll be and.ucted. on the
impacts of uarytng tralfic-roads on aquatic flora and fauna iith particular rekren@ to
species composition of different communities, abundance of selectiie species iy indicator
ualue, species richness and diuersitg and productiuitg.

il. Impacts ,of noise generated bg the barge mouement on Cangetic Dolphin ruhich lns been
declared a Notional Aquatic Animal.

ill. Energg conseruation and. other perceiued benefits uls-ri-urs rail and road. transportation.

N. Impact on the abundance of economicaug important fr,sh species (incfuding Dorphin), fishgrowth and production at uarying traffic loadi.

V lmpact on bank erosion uk-a-uis safeguard measu.res tike stabilization of banks uith
natiue uegetation (including mangroues) that u.till preuent erosion

VL Impact on the fish catch und.er uarying tralfic loads and liuelihood of ftshermen and their
uieu)s on the coal transportation bg barges.

vll. NTPC shall set up a permanent laboratory of GIFRI at tlrc site to expedite the studg w.r.t
aboue pammeters and for making scientifinily sound conclusions.

VIII. The 
-cLnracteristics of treated sewage tahich is being reportedlg used for irngation. The

colifurm count speciallg ha's to be monitored and reported.
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X. Accordinglg, the studA should conclusiuely come out os to uhat tonnage of coal can be
transported through Watenlays i.e. in the proposed route of NW-1 in an enuironmentally
sustainable rrlnner.

2,lO 2x15O Mtrl Coal Based Thermal Power Project at Villages Okkur, Venlddangal,
Velankudi & Perlakannamangalam, Taluks Kllvelur & Nagapattinam, Dlstrict
Nagapattinam, Tamll Nadu by M/s. Nagal Power hIt. Ltd.- For Amendment and
Extension of Validity of EC.

(i) EC for the above project was accorded by SEIAA, Tamil Nadu vide letter dated
27.O5.2O1O using imported coal and Sea Water.
An amendment in EC for change in source of fuel i.e. use of blended coal (domestic
coal: imported coal - 7O:30) was accorded by the Ministry on 05.09.2012 due to non-
existence of SEIAA at that time. However, the interstate boundar5z of Puducherry is
within 10 km and the project is classified as Category'A'and appraised at the Centre.
As per EC, a total quantity of 44OO m:/h (105,600 m3/d) of sea water was estimated to
be drawn. CRZ Clearance to draw water from sea and discharge the treated wastewater
of3645 m3/h (87,480 m3/d) has been obtained.

(ii) It is proposed to change the Water Cooled Condensing (WCC) System to Air Cooled
Condensing (ACC) System (on\ 2a2 m3/h) for significantly reducing the sea water
requirement for the project. Further, considering the allotment of STP treated water (2.5
MLD) by Govt. of Tamil Nadu vide G.O. (3D) No. 19 dated 10.05.2013 through The
Tamil Nadu Water Supply and Drainage Board (TWAD), it is proposed to use 104.63
mr/h of the water allotted by TWAD and sea water 1282 m3/h) in case of necessity.

(iiil Due to various constraints i.e. hnancial, EPC contractor delay etc, the project
execution was delayed. Civil construction works are in full swing, foundations for
boiler, T\:rbine, ESP, CHP, AHP, Ash Pond, Chimney, etc. are completed. Unit # I is
scheduled to be commissioned by September, 2016 and Unit # 2 is scheduled to be
commissioned by September, 2O18.

2. Based on the information and claifications prouided bg the Project Proponenl and
detailed drscussions held on all lhe issues, the Committee recommended amendment of EC for
installing ACC instead of WCC & use of STP treated water or sea u)ater and extension of ualidity
of EC till December, 2018. Committee noted that although, lhe PP uide its letler ad.dressed to
Ministry has sought extension of Jiue gears, based on the actual requirement which tns been
informed and explained to be September, 2018, the extension mag be granted till this
requirement i.e. till December, 2018 only.

2.1 I 2x150 MW Power Plant at Village Strupulalpettai, Taluk Gummidlpoondi' District
Thiruvallur, Tamll Nadu by M/s Accord Energy Corporatlon India Private Ltd.- For
Amendment of EC

The proposal was earlier discussed in the 26h Meeting of the EAC (Thermal) held during
27th -281b November, 20 14, the minutes of which are as under:
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Quote aThe project proponent made a presentation inter-alia provided the following
information. The proposal is for Amendment (for augmentation of capacity from 2x150 to
2x180 MW) in EC accorded by the Ministry for the above project on 18.05.2011. An
amendment to the EC in the Specihc Condition no. (iii) regarding rail lransportation of coa-l
was accorded on 17 -O2.2012, which permits transportation of coal by road only for a limited
period of four years. The application for EC was appraised at the Centre due to location of
inter-state boundary within 1O km.

2. Regarding the present status of the project, the enlire land acquisition is complete, and
is awa.iting issue of Consent to Establish from TNPCB, which is in the final stages of issue.
Finalcial closure is also in the hnal stages, and is expected by December 2014. Construction
will commence after obtaining Consent to Establish from TNPCB.

4. A similar proposal for augmentation of capacity from 160 to 180 MW was recommended
by the Committee in Februaqr, 2Ol4 and accordingly amendment was accorded by the
Ministry on 23.09.2014. The 150 MW Unit carr generate upto 180 MW if operated under valve
wide open condition, the technolory for which was recently developed by the Turbine Supplier.

5. The advantages of the proposed augmentation are that, keeping majority of the systems
same, there is a possibility of 3O MW more in each, much lorver heat rate to generate higher
capacity with less coal consumption, time required is the same, better utilization of the
investment made on the transmission line and the clearances already obtained, will remain
the same except arr amendment for augmentation capacity at 2 x 180 MW. There will be no
change in land area and project cost as per the EC.

7. There will only be a marginal increase in ground level concentration of SO2, NOx and
SPM i.e. SO2 concentration will increase by 1.48 pg/Nm3 from 13.12 Ug/Nm3 to 14.6 Ug/Nmr,
NOx will increase by 0.55 pg/Nm: from 4.92 1tg/Nm:t to 5.47 pg/Nm: and SpM will increase by
only 0.01 pg/Nm3 from 0.34 pg/Nm3 to 0.35 Ug/Nm.r. The cumulative incremental GLCs of
SO2, NOx and SPM considering a1l the proposed industries within 1O km will be 30.67
pg/Nm3, 20.30 Ug/Nmr and 0.97 Ug/Nm, respectively. The resultant GLCs will be within the
NAEQS.

8. The plant will be based on zero discharge and air cooled condenser for main condensate
cooling & finfan coolers for auxilia4r cooling. The air Compressors and Air Conditioner Cooling
will also be based on air cooled. As such no water will be required for cooling purpose. The
fresh water (150 KLD) required will be only for boiler make up and domestic consumption.
Clearance from Central Ground Water Authority has already been obtained for drawl of 13O0
KLD of Ground Water. Total water available for rain water harvesting (normal rainfall days) is
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3. Regarding the progress of Railway Siding, "ln-Principle" approval '"vas accorded by
Southem Railway on 29.O9.2011. Revised final feasibility has been submitted to Southern
Railway and route survey is in progress, which will be completed before December,2O15. The
land acquisition is envisaged to be completed by June, 2017 and, the commissioning of the
Plant is targeted by December, 2017. The laying arrd completion of Railway line by Southern
Railway including within Plant will be completed within four years of commissioning.

6. The additiona.l coal requirement for 2x180 MW as against 2x150 MW will be 2I5 TpD of
imported coal and an additional ash of 19.35 TPD will be generated. The stack height
requirement based on the SO.z emissions is 166.18 m, whereas the stack height proposed to be
constructed is horvever 22o m. An MoU was signed with M/s lndia cements Ltd. for fly ash
utilization in the cement manufacture.



5,95,072.3 cum/year whereas the tota.l water requirement is 54,750.0 cum/year which is
only 9.2 7o of the total rain water available for harvesting within proposed project site.
Therefore, even during drought years when the rainfall is < 50%o of normal rainfall, the water
requirement for the project can be met out from the harvested rain water. The wastewater
emalating from Boiler blow down, D.M. Plant regeneration waste and domestic consumption
will be used within the site for coal dust suppression, and green belt. As such there will not be
any discharge of wastewater from the plant.

9. Based on the information & claifications prouided bg the Project Proponent, the detailed
discussions held on all the bsues and consideing the aduantages of the proposed
augmentation, the Committee recommended the prolect for Amendment in EC for augmentation
oJ capacitg from 2x150 to 2x180 MW subject to stipulation of the follouing additional specific
condition.

11) Need to expedite land acquisition for transportation oJ coal bg Rail. The progress made
in this regard shall be submitted to the R.O. of the Ministry on a regular basis.

The PP stnll dduertise in the local neu)spapers and place on the uebsite, the proposed
amendment for public information.' Unquotc

2. The Ministry referred the proposal to EAC to look into the safety aspect of operating
under Valve Wide Open Condition. The PP along with their technical consultant made a
detailed presentation. Based on the information & claiftcations prouided by the Project
Proponent, the detailed discussions held on all the issues and consideing the aduantages of the
proposed augmentation, the Committee re-iterated its earlier recommendation subiect to

stipulation of the folbwing additional speafic conditions.

(ii) The boiler sLnll hnue at least l ook margin capdcita to the TMCR (Turbine Maximum
Continuous Rating).

(iii) Indian Electicitg Gid Code (IEGC) stnll be complied.

There being no agenda item left, the meeting ended with a vote of thanks to the Chair.
The next meeting of the EAC (Thermal Power) is scheduled for 23'd July' 2O15.
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ANNEXURE- AI

i) The proposed project shall be given a unique name in consonance with the name
submitted to other Government Departments etc. for its better identification and
reference.
Vision document specifying prospective long term plan of the project shall be
formulated and submitted.
Latest compliance report duly certified by the Regional Office of MoEF for the
conditions stipulated in the environmenta_l and CRZ clearances of the previous
phase(s) for the expansion projects sha.ll be submitted.
The project proponent needs to identify minimum three potential sites based on
environmental, ecological and economic considerations, and choose one appropriate
site having minimum impacts on ecologz and environment. A detailed comprison of
the sites in this regard shall be submitted.
Executive summa.ry of the project indicating relevant details along with recent
photographs of the proposed site (s) shall be provided. Response to the issues ra.ised
during Public Hearing and the written representations (if any), along with a time
bound Action Plal and budgetary allocations to address the same, shall be provided
in a tabular form, against each action proposed.
Harnessing solar power within the premises of the plant particularly at available roof
tops and other available areas shall be formulated and for expansion projects, status
of implementation shall also be submitted.
The geographical coordinates (WGS 84) of the proposed site (planr boundary),
including location of ash pond a.long with topo sheet (1:50,000 scalef and IRS satellite
map of the area, shall be submitted. Elevation of plant site and ash pond with respect
to HFL of water body/nallah/ River and high tide level from the sea ihall be speciied,
if the site is located in proimity to tiem.
Layout plan indicating break-up of ptant area, ash pond, green belt, infrastructure,
roads etc. shall be provided.
Land requirement for the project shall be optimized and in any case not more than
what has been specified by cEA from time to time. Item wise break up of land
requirement shall be provided.
Present land use (including land class/kism) as per the revenue records and State
Govt. records of the proposed site shall be furnished. Information on land to be
acquired including coal transportation system, lalng of pipeline, ROW, transmission
lines etc. shall be specifically submitted. status of land 

-aiquisition 
and litigation, if

any, should be provided.
If the project involves forest land, details of application, including date of application,
area applied for, and application registration number, for diversion under FbA and its
status should be provided along with copies of relevant documents.
The land acquisition and R&R scheme with a time bound Action plan should be
formulated and addressed in the EIA report.
Satellite imagery and authenticated topo sheet indicating drainage, cropping pattern,
water bodies (wetland, river system, stream, nalrahs, po.rd" .t".1, io".tio" Jf 

'.r....*t
habitations (villagesl, creeks, mangroves, rivers, ..=.*oi." etc. in't].e study area shall
be provided.
location of any National Park, SanctuarJr, Elephant/Tiger Reserve (existing as well as
proposed), migratory routes / wildlife corridor, if any, within ro km of the-project siteshall be specified and marked on the map duly authenticated by the chief wildlife
Warden of the State or an officer authorized by him.

ii)

iii)

iu)

v)

vi)

vii)

viii)

ix)

x)

xi)

xii)

xiii)

xiv)
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xv)

x-vi)

xvii)

xviii)

xix)

)o()

Topography of the study area supported by toposheet on 1:50,OOO scale of Survey of
India, along with a large scale map preferably of 1:25,OOO scale and the specific
information whether the site requires any filling shall be provided. ln that case,
details of filling, quantity of required fill material: its source, transportation etc. shall
be submitted.
A detailed study on land use pattern in the study area shall be carried out including
identification of common property resources (such as grazing and community land,
water resources etc.) available and Action Plan for its protection and management
shall be formulated. If acquisition of grazing land is involved, it shall be ensured that
an equal area of grazing land be acquired and developed and detailed plan submitted.
A mineralogical map of the proposed site (including soil type) and information (if
available) that the site is not located on potentially mineable mineral deposit shall be
submitted.
Details of fly ash utilization plan as per the latest fly ash Utilization Notification of GOI
along with hrm agreements / MoU with contracting parties including other usages etc.
shall be submitted. The plan shall also include disposal method / mechanism of
bottom ash.
The water requirement shall be optimized (by adopting measures such as dry fly ash
and dry bottom ash disposal system, air cooled condenser, concept of zero discharge)
and in any case not more than that stipulated by CEA from time to time, to be

submitted along with details of source of water and water balance diagram. Details of
water balance calculated shall take into account reuse and re-circulation of effluents.
water body/Nallah (if any) passing across the site should not be disturbed as far as
possible. In case any Natlah / drain is proposed to be diverted, it shall be ensured
ihrt th" diversion does not disturb the natural drainage pattern of the area. Details of
proposed diversion shall be furnished duly approved by the concerned Department of
the State.
It shall also be ensured that a minimum of 5OO m distance of plant boundary is kept
from the HFL of river system / streams etc. and the boundary of site should also be

located 500 m away from railway track arrd National Highways.
Hydro-geological study of the area shall be carried out through an institute/
oiganizitiorr of repute to assess the impact on ground and surface water regimes.

Sp-ecihc mitigation measures shall be spelt out and time bound Action Plan for its
implementation sha.ll be submitted.
Oeiaited Studies on the impacts of the ecologr including fisheries of the

River/ Estuary/ Sea due to the proposed withdrawal of water / discharge of treated
wastewater inio the River/Sea etc shall be carried out and submitted along with the

EIA Report. In case of requirement of marine impact assessment study, the location of
intake and outfall shall be clearly specified along with depth of water drawl and
discharge into open sea.
Source of water and its sustainability even in lean season shall be provided along with
details of ecological impacts arising out of withdrawal of water and ta.krng into
account inter-state shares (if anyl. Information on other competing sources

downstream of the proposed project and commitment regarding availability of
requisite quantity of water from the competent Authority shall be provided along with
letter / document stating firm allocation of water.
Detailed plan for rainwater harvesting and its proposed utilization in the plant shall
be furnished.
Feasibility of near zero discharge concept shall be critically examined and its details
submitted.
Optimization of Cycles of Concentration (COC) along with other water conselvation
measures in the project shall be specified.
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xxi)

xxii)

xxiii)

xxiv)

xxv)

xxvi)

xxvii)



xx'viii)
xxix)

xxx)

)ood)

)L\xii)

xxxiii)

rc.xiv)

xxxv)

)L\CXVi)

xxxvii)

).xxviii)

Plan for recirculation of ash pond water and its implementation shall be submitted.
Detailed plan for conducting monitoring of water quality regularly with proper
maintenance of records shall be fornulated. Detail of methodologr and identification
of monitoring points (between the plant and drainage in the direction of flow of surface
/ ground water) shall be submitted. It shall be ensured that pa-rameter to be
monitored also include heavy metals. A provision for long-term monitoring of ground
rvater table using Piezometer shall be incorporated in EIA, particularly from the study
area.
Socio-economic study of the study area comprising of 1O km from the plant site sha.ll
be carried out through a reputed institute / agency which shall consist of detail
assessment of the impact on livelihood of the local communities.
Action Plan for identification of local employable youth for training in skills, relevant
to the project, for eventual employment in the project itself shall be formulated and
numbers specified during construction & operation phases of the project.
If the area has tribal population it shall be ensured that the rights of tribals are well
protected. The project proponent shall accordingly identify tribal issues under various
provisions of the law of the land.
A detailed cSR plan along with activities wise break up of financial commitment shall
be prepared csR component shall be identified considering need based assessment
study and Public Hearing issues. Sustainable income generating measures which can
help in upliftment of aJrected section of society, which is consistent with the
traditional skills of the people sha-ll be identified. separate budget for communiry
development activities and income generating prograrnmes shall be ipecified.
while formulating csR schemes it shall be ensured that an in-built monitoring
mechanism for the schemes identified are in place and mechanism for conductrng
annual social audit from tl..e nearest government institute of repute in the region shall
be prepared. The project proponent shall also provide Action plan for the 

-status 
of

implementation of the scheme from time to time and dovetail the same with anv Govt.
schemels). cSR details done in the past should be clearly spelt out in iase of
expansion projects.
R&R plan, as applicable, shall be formulated wherein mechanism for protecting the
rights and livelihood of the people in the region who are likely to be impacted, is t]aken
into consideration. R&R plan shall be formulated after a detailed census of population
based on socio economic surveys who were dependant on land falling in tire'project,
as well as, population who were dependant on land not owned by theml
Assessment of occupationar hearth and endemic diseases of environmentar origin inthe study area shall be carried out and Action plan to mitigate the same shit be
prepared.
occupalional health and safety measures for the workers including identification of
work related health hazards shall be formulated. The company shai engage full timequalified doctors who are trained in occupational neatn. Heatttr moni"toiing of theworkers sha.ll be conducted at periodic intervals and health records maiitained.
Awareness programme for workers due to likely adverse impact on their health due toworking in non-conducive environment shall be carried out and precautionary
measures like use of personal equipments etc. shall be provided. Review of impact ofvarious health measures undertaken at intervals of two to three years 

"ndt u.
conducted with an excellent follow up plan of action wherever required.
one complete season site specific meteorological and AAe data (except monsoon
seasonl as per latest MoEF Notification sha.ll be collected and the daies oi monitoring
:ldt !: recorded. The parameters to be covered for AAe shall include pMro, pM,,,
So,, No.. co and Hg. The location of the monitoring stations should be 

"o 
d..ided 

"oas to take into consideration the upwind direction, pre-dominant downwind direction,
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xro(ix)

xl)
xli)

xlii)

xliii)

xliv)

xlv)

xlvi)

xlvii)

xlviii)

xlix)

l)

other dominant directions, habitation and sensitive receptors. There should be at least
one monitoring station each in the upwind and in the pre - dominant downwind
direction at a location where maximum ground level concentration is likely to occur.
In case of expansion project, air quality monitoring data of 104 observations a year for
relevant parameters at air quality monitoring stations as identified/ stipulated sha-Il be
submitted to assess for compliance of AAQ Standards (annual average as well as 24
hrs).
A list of industries existing and proposed in the study area shall be furnished.
Cumulative impacts of all sources of emissions including handling and transportation
of existing and proposed projects on the environment of the area shall be assessed in
detail. Details of the Model used and the input data used for modeling shall also be
provided. The air quality contours should be plotted on a location map showing the
location of project site, habitation nearby, sensitive receptors, if any. The windrose
and isopleths should also be shown on the location map. The cumulative study
should a.lso include impacts on water, soil and socio-economics.
Radio activity and heaty metal contents of coal to be sourced shall be examined and
submitted along with laboratory reports.
Fuel analysis shall be provided. Details of auxiliary fuel, if any, including its quantity,
quality, storage etc should a.lso be furnished.
Quantity of fuel required, its source and characteristics and documentary evidence to
substanriate confirmed fuel linkage shall be furnished. The Ministry's Notification
dated 02.01.2014 regarding ash content in coal shall be complied. For the expansion
projects, the compliance of the existing units to the said Notification shall a-lso be

submitted
Details of transportation of fuel from the source (including port handling) to the
proposed plant and its impact on ambient AAQ shall be suitably assessed and
submitted. If transportation entails a long distance it shall be ensured that rail
transportation to the site shall be hrst assessed. Wagon loading at source shall
preferably be through silo/conveyor belt.
hor proposals based on imported coal, inland transportation and port handling and
rail movement shall be examined and details furnished. The approval of the Port and
Rail Authorities shall be submitted.
Details regarding infrastructure facilities such as sanitation, fuel, restrooms, medical
facilities, iafety during construction phase etc. to be provided to the labour force

during construction as well as to the casual workers including truck drivers during
operation phase should be adequately catered for and details fumished'
eMP to mitigate the adverse impacts due to the project along with item - wise cost of
its implementation in a time bound manner shall be specified.
A Disister Management plan (DMP) along with risk assessment study including fire

and explosion issues due to storage and use of fuet should be carried out. It should
take inio account t.l.e maximum inventory of storage at site at any point of time. The

risk contours should be plotted on the plant layout map clearly showing which of the
proposed activities would be affected in case of an accident taking place. Based on the

iame, proposed safeguard measures should be provided. Measures to guard against
fire hazards should also be invariably provided. Mock drills shall be suitably carried
out from Lime to time to check the efficiency of the plans drawn.
The DMP so formulated shall include measures against likely
Fires/Tsunami/cyclones/Storm Surges/ Earthquakes etc, as applicable. It shall be

ensured that DMP consists of both On-site and Off-site plans, complete with details of
containing likely disaster and shall specifically mention personnel identihed for. the
task. SmJler veision of the plan for different possible disasters shall be prepared both
in English and locat languages and circulated widely
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li)

rii)

Detailed scheme for raising green belt of native species of appropriate width (50 to 1oo
m) aJld consisting of at least 3 tiers around plant boundary with tree density of 2000
to 2500 trees per ha with a good survival rate of around g0% shall be submitted.
Photographic evidence must be created and submitted periodically including NRSA
reports in case of expansion projects. A shrub layer beneath tree layer would serve as
an effective sieve for dust and sink for coz and other gaseous pollutants and hence a
stratihed green belt should be developed.
over and above the green belt, as carbon sink, plan for additional plantation shall be
drawn by identifying blocks of degraded forests, in close consultation with the District
Forests Department. In pursuance to this the project proponent shall formulate time
bound Action Plans along with financial allocation and sha.ll submit status of
implementation to the Ministry every six months.

liii) Coroor te Environm t Policv

a. Does the company has a well laid down Environment poricy approved by its Board of
Directors? If so, it may be detailed in the EIA report.

b. Does the Environment Policy prescribe for standard operating process / procedures to
bring into focus any infringement / deviation / violation of thl'environmental or forest
norms / conditions? If so, it may be detailed in the EIA.

c. what is the hierarchical system or Administrative order of the company to deal with the
environmental issues and for ensuring compliance with the environ-mental clearance
conditions. Details of this system may be given.

d' Does the company has compliance manigement system in place wherein compliarce
sta_tus along with compliances / violations of environmental norms are reported to the
CMD and the Board of Directors of the company and / or shareholders o.'",J.hold.."
at large? This reporting mechanism should be ditailed in the EIA report.

All the above details should be
presentation to the Committee.

adequately brought out in the EIA report and ln the

Details o-f.litigation pending or otherwise with respect to project in any court, Tribunar
etc. shall invariably be furnished.

Iiv)
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Anrg,x*, p,

The 46'h Meeting of the reconstituted EAC (Thermal Powerl was held on 26th- 27th
November, 2015 in the Ministry of Environment, Forest & Climate Change at Teesta Meeting
Ha1l, Vayu Wing, First Floor, Indira Paryavaran Bhawan, Jorbagh Road, New Delhi-110003.
The following members were present:

1 . Shri Anil Kumar
2. Prof . C.R. Babu
3. Shri N.K. Verma
4. Shri A.K. Bansal
5. Shri G.S. Dang
6. Dr. S.S. Bala
7. Dr. S.D. Attri
8. Shri B.B. Barman

Chairman
Member
Member
Member
Member
Member (Representative of CPCB)
Member (Representative of IMD)
Member Secretary

Shri T.K.Dhar, Shri J.L Mehta, Dr. Ratnavel, Representatives of CEA and WII could not be
present. List of other participants is at Annexure-I.

At the outset, the Committee welcomed the new Chairman. Chairmal reciProcated and
congratulated Professor Babu for very successfully conducting the Committee since July,
2014, subsequent to the resignation of earlier Chairman.

Item No.l: CONFIRMATION OF THE MINUTES OF THE 45th EAC (LAST) MEETING.

No comments/observations were received and therefore, the Minutes of the 45th EAC
(Thermal Power) meeting held on 29rh -30'h October, 2015 as circulated were confirmed.

Item No. 2: CONSIDERATIO OF PROJDCTS

2.L Drpansion of Ramagundan STPP by addltloa of 2x8OO MW (Stage-IV' Telangaaa
STPP, Phase-Il at Vlllage & Mandal Ramagundam, Dlstrict Karlmaagar, Telangana
by M/s. NTPC Ltd.- reg. reconsideratlon for EC

The proposal was earlier discussed in the 45,h Meeting of the EAC (Thermal) held during
29rh -30rh October, 2O 1 5, the minutes of which are as under:

Quote "The Project Proponent (PP) a.long with their environmental Consultant, Vimta Labs,
Hyderabad made a presentation and inter-alia provided the following information:

(i) ToR lbr carryring out EIA study and preparation of EMP for the above proposal (2x660
MW) was accorded by the Ministry on 16.09.2014 and an amendment of ToR for revision
of capacity to 2x8oo MW was accorded on 12.12.2014. The baseline data for EIA/EMP
was collected during December, 20l4-February, 2015. The fina.l EIA/EMP report' after
conducting Public Hearing on 23.05.2015, was submitted to the Ministry for
consideration of environmental clearance.

(ii) The land requirement for the proposed TPP would be about 635 acres (main plant- about
235 acres and ash pond-about 4OO acres) and will be accommodated within the existing
Ramagundam Thermal Power Station. No R&R issues are involved. There are no
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ecologically sensitive areas such as Biosphere Reserve, National park and wildlife
Sanctuary within a radius of 10 km from the site. River Godavari flows at a distance of
about 4 km from the project site. The nearest railway station, Ramagundam is about 5
km from the plant which lies_on the main Kazipet - gattarsnarr broadgauge railway lineof south central Railway. The cost of the expansion project is ab-out"Rs. g,gi4.2o
Crores, which includes about Rs. 834.81 crores for environmlntal protection measures.

(iii) The coal requirement will be 8 MTPA based on GCV of coal between 3,200-3,900 Kcal/kg
Ministry of Coal {MoC) vide letter dated I 0.09.2015 has allotted Mandakini-B Coal Mine
!lo9t< in odisha to the proposed rpp. To expedite the process of project implemenratron,
Moc vide its lerter dated 21.09.201s has accorded in-principli .pproui for gra_nt of
tapering linkage from coal India Limited (cll) for the proposed rip as an exceptional
case till the operation of Mandakini-B coal block. The sulphur eind ash content in the
coal will be 0.5 % (max) and 34-43 o/o respectively. The transportation of coal will be by
rail.

(iv) The water requirement of the proposed rpp is s,g2s cum/hr (about 5g cusecs), which isproposed to be drawn from Sreepada yellampally barrage on River Godavari at adistance of about 14 km from proposed site. G;vt. of ielangana vide letter dated
31.03.2015 has accorded commitment for 60 cusecs (2.0 rMC) Jf water from Sreepada
Yellampalli barrage for the proposed rpp. coc of 5.0 shall be adopted. The plant would
be designed on zero discharge concept in norma_l circumstances.

(v) The. detarled Hydro-Geological study was carried oui through Multi-Tech services,
Hyderabad and the report is encrosed as Annexure-XVl in the fin-a_l EIe report. es per ttresaid report, the stage of ground water development including existing industrial
yllilld"_" in the study area is _48.92oh. The long term water reve-l monitoling data of
CGWB observation well data at Ramagundam anJMancherial in tr," 

"t"ay -"1 indicatea marginal increasing trend of pre-monsoon or post-monsoon ground witer levels. Theproposed project does not envisage any drawl of ground -"t"i A" th. requi..d w^terfrom the Yellampalri project is very less compared io the availability, no adveise impact
on surface water is envisaged.

(vi) one 1vin flub stack of 275 m height shall be installed. The base-line monitoring wasdone during December, 2014-February, 2015. The maximum base line concentrations ofPM, SO, and NOx are 68.5 pg/ml,, 23.5 pg/mr and 32.g pg/mt respectively Themaximum incremental concentrations of pM, SOz and NOx are O.S-i pg/mzi 3+.ZZ pglntand 13.04 pg/m3 respectively. The resultant Ground l-ever concenlradons (GLC.) ofthese parameters w r be within the Nationar Ambient Air euality stanaarJ" (lveaost.

(vii) The ash generation will be 3.44 MTpA. Ash utilization/management sha.ll be done as perMOEF Gazette Notification on utilization of ash dated 03.1 1-.2009. Ash utilization planwill be implemented for 100%o exkaction and utilization of dry fly ash utong *ith suitaut.collection, storage, segregation, .loading, transportatlon ani dispo"rt .t..-r".ititi.". o.yform fly ash shalr be pneumatica.lly tiansported to fly ash silos. toading it i" ."t ir.,tankers/ bulkers and.arso into rail -agons. Fly ash shal be i"ii."-- uv Higt,concentration slurry Disposar system (HC-sD) and- bottom asr, tt.ough 
-wet 

srurryDisposal system for ulLimate disposal to ash disposal area. Expression"-'oi irrt".."t" ro.using_ ash from the proposed rpp were received'from orient cement, Kesoram cementand Vasavadatta Cement plants.
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(viii) Public Hearing/Public Consultation for the project was conducted by Telangana SPCB
on 23.05.2015. The issues raised in the PH pertained to increasing the funds allocated
under CSR, emploJrment to the locals & land oustees, adopting the affected villages and
provide basic amenities like water, roads, education, health etc., green belt development,
control of potlution, facilitating better infrastructure, to construct women societSr

building and underground drainage system in Annapuma colony, to facilitate an
agreemenr for establishing an ESI hospital, medical college, school in collaboration with
SCCL & NTPC. The Committee discussed the issues raised in the Public Hearing and the
reply of the PP.

2. AJter detaited deliberations, the Committee sought the follouing information,/ documents
which was either not auailable in the EIA/ EMP report or not found appropiate: Acardinglg' the
proposal was deferred,

I. Commitment and Action Plan for compliance to the Ministry's Notification dated
02.01.2014 regarding use of aal u.tith ash content not exceeding thirtg-four per cent, on

quarte rlg a uerag e ba sis.

IL Detaited note on rise in temperature in consultation tlith IMD. The data shall be as old as
possible.

III. Certification from the concerned authoitg tlnt the site rs nol located on economically

feasible mineable mineral deposit [oR 15).

N. Ocanpational Health and epidemic health di,sorders surueA of tlle studg area'

v. The Qualitg of efJtuent from oLsh pond uis-ri-ur-s the Riuer u)ater quolitg. The impact on

agricutfiral Jiitdi in tenns of heaug metal in food cfnin and ground utater/ soil.

vI. Plan for recycling and reuse of ash pond efltuent after minimizing the disctarge of aoling
Luat;r blotD dotDn etc. to the aih pond. No untreated ash pond effluent shall be

dbclnrged.

vII. Detailed report on uater dranDl, water channels and diuersion dulg certified bg the

Irrigation & Flood Control Deparlment of the State Gouemment'

vlll satettite map shor,Uing tlrc existing green belt. Reuised plant laaout by maintaining thick
three-tier green belt tn minimum 33o/o area.

x. As committed, reuised csR action ptan for the proposed expansion uith a minimum

budget of Rs. 2O Crores (onlg for the construction ph^se)'

X. Budgeted. Action plan for the Public Heaing issues.

xL Reply to the representation receiued ba tre EAC, a copy of rtthich uas prouided to the PP.

XII. Reuised AAQ modeling results.

XIII. Commitment for installation of FGD.

XN. Detailed doa)ment/ permission for tapering coal linkdge
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xv. All the discrepancies, if any, in the EIA/ EMp shntt be addressed and submitted.
Unquote"

2. upon submission of_ the above documents/information, the proposa.l was again placed
before the Committee during this meeting, wherein the PP along wiih ttreir eivironmental
consultant, Vimta Labs, Hyderabad, made a presentation and interlalia, provided the followinginformation:

(i) Regarding compliance to the Ministry's Notification dated 02.0r.2014, the coa_r with ashcontent not exceeding 340/o on quarterly basis will be used for the project. Accorcingly,the modified Ash Utilization Plan with 34 7o maximum ash content ha"s been submitted
eLnd also presented.

(ii) Regarding,rise in temperature, the temperature data has been collected from IMD for1951 to 1980, 1971 to 2oo0 and 2o0i-20r5 (october) for a period oi os y.-". R.,increase of 4"C in 
-a. span of 30 years has inadvertently been mentioned undersubsection 3.3.3.3 of chapter-3 of the EIA report due to errorieou" .o_frri"o1 of meanmaximum IMD data for a period rgsr-1980 with the latest 2014 

^r.riJ 
-i"-p".r,r..

data as recorded at Ramagundam STpS. However, comparison of IMD data for period1951-1980, r97 r-2ooo and 20or-2015 shows decrease of m.an maximum temperarurein range between 0.3'c to r.6'c before and after commissioning 
"r 

p."r.ti. The meanmaximum temperature during period 19sr-1980 {May} is +s.o.d, auring period 1971-2000 (Mav) is 45.3'c and during period 2001 -2015 (May) is 43.7"c. Therefore, rhemean maximum temperature showed a fall of 0.3.c du;in;'the p".ioJor-issr_reao to1971'2ooo and a fuither fall or 1.6"cd;;;;;i" period of r9s1-1980 to 2001-2015.The extreme maximum temperature during period 19s1-1980 (r";t ;" +i.i.c, ar.ir.,gperiod 1971.-2000 (Mav) 
. 

r^"^ 17.g"c ana duiing period 2001-b0is lrrarvj-i" +z.z.c.Further, an increase of 0.1'c is observed in the ironth of May durinl p".ili rssr_rsso& i970-2000 fo,owed by a decrease ofo.ro c during subseqri."t p..?"i.----
(iii) Regarding economicaly feasible mineable minera.l deposit, a letter has been written byNTPC on o2.11.2015 to Depury Director Genera.l, Geological s"*"y .ir"li" requestingto issue the certificate-on mineable deposits in the propJsed pro.ieci tocation. Necessar5rcerrificare is awaited. However, it is riiterated ttrat ir," p.opos"i p.q.;il";.ing set upwithin the eisting premises of Ramagundam STpS.

(iv) Regarding occupational h:ar.th, a survey on Environmental Human Hea,th RiskAssessment was conducted by M/s. poriucon Laboratories p"a ia,-s"."t in andaround Ramagundam area. The study revealed that there is.,o sp.cifi"l.,IJmic diseasein the surrounding area & the heartir 
"t.t.." oi-"tray popuration *u" 

"",r"iroo.y ",.,afea]th nroblems reported- durkrg the study -.." .,o, 
"rrl*.rg ""t ";;';;ttem. Thehealth rerated problems.found. cruring the"stuay iit*e gen.."irr"i*, ,.r",.a-*mprainrs,high blood pressure, ma.lnutrition, an"aemia, ."iir"t*. error were mainly due to life stylerelated factors and not due to above mentioned pott.itr-.rt" in emission.

(v) Regarding the qualiry. of ash pond effluent, the water samples are co'ected in RiverGodavari as well as 
""1 

p:ld.mre.,t. Soil samples are collecied f.o,.;;;;i;.r.al fieldsof .three villages namely Lingapuram, nayadanii ana peddampet wherein t1e farmersirrigate their fields with 
1str.wite1. -eaaay "amfte" are co,ected from Rayadandi villagewhere in 

-farmgrs irrigate their frelds ',,ith as'h 
-wate.. 

paddy samples has also beencollected from. Elkalapalli as a controled sample. Ttr. .e"utis-"or-r..i|u-J pJL.t"." ,r.within the limits.



(vi) Regarding rerycling and re-use of ash pond effluent, the entire ash pond effluent (ash
water) of Telangana STPP Stage-l (2x8OO) MW will be recycled for use in the plant and
ash handling system. Ash water recirculation system comprising of pumps and piping
are envisaged for the same.

(vii) Regarding report on water drawl etc., irrigation & CAD Department, Government of
Telangana vide its letter dated 02.09.2015 has accorded and certified permission for
drawl of 6O cusecs (2.00 TMC) water throughout the year from Sreepada Yellampalli
Barrage from the net available yield.

(viii) Regarding greenbelt, the photographs relating to green belt development along with
satellite map are presented. The revised General Layout Plan with additional proposed
Green belt is also presented. Greenbelt of 60 acres shall be provided as shown in Layout
plan.

(ix) Regarding CSR action plan, an amount of Rs. 2O crores (during construction phase/five
years) will be earmarked for CSR activities of the proposed expansion in the areas of
education, health, sanitation, water, electrification, infrastructure etc. During the
operation period, CSR funds will be allocated as per Gol Policy.

(x) Regarding budgeted action plan for the hrblic Hearing issues, during the Public
Hearing proceedings most of the public have expressed their concern regarding the
Community Development activities for their respective villages. In addition to the
regular CSR budget of existing Ramagundam plant, one time cost provision of Rs. 2O

Crores for implementation of Community Development (CD) activities related to water,
roads, education, hea.lth, sanitation, tra.ining and support for IGS, etc. under CD Plan
for Telangana Project will be earmarked based on assessed needs. Further, post
commissioning of Telangana project, CSR funds will also be allocated for Project as per
Company Act 2Ol3/ Govt. Guidelines/ NTPC Policy.

(xi) Reply of PP to the representation received by the EAC has been submitted and also
presented.

(xii) Regarding the AAQ modeling results, the prediction of maximum Ground lrvel
Concentrations (GLC's) on AAQ due to the proposed power project has been carried out
taking in to consideration the worst coal characteristics and worst micro-climatic
condition. Based on modeling predictions, it can be concluded that the predicted
incrementa.l ground level concentration of SOz is about 21 .5 ug/m3 by using WCL coal.
This value when compared to predicted GLCs of SCCL coa.l (i.e. 34 -22 pg/m3) reduction
of SOz emission rate by 37o/o is observed. As per discussions with CEA representative of
EAC, emission load of SO.r is observed as 27.1 tg/m3 considering coal quantity as 7.36
MTPA. Significant reduction in air emission load is envisaged with the use of WCL coal.

The maximum base line concentrations of PM ro, SOr and NOx are 68.5 pg/m3 , 23.5

Fg/m3 and 32.8 1rg/m3 respectively. The maximum cumulative incremental
concentrations of PMro, SOz and NOx considering the coal from SCCL /worst case

scenario are 11.41 pg/rr^t, 54.47 pg/mn and 20.ll pg/mt respectively. Accordingly, the
resultant Ground Level concentrations (GLCs) of PM ro' sor and Nox will be 79 '91
pg/m\,77.97 pg/m3 and 52.91 pg/m3 respectively.
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(xiii) Regarding installation of FGD, the cumulative impact indicates a maximum SOr
concentration of 65.10 gg/m3 with the committed tapering linkage of WCL coal which is
well within prescribed limits. However, space provision has been kept in General tayout
Plan for retrofitting FGD System in future, if required.

(xiv) Regarding tapering coal linkage, Coal India Limited (CIL) vide its letter dated
06.11.2015 has allotted tapering coal linkage for the Telangana Stage-l STPP {2x800)
MW from Western Coa-lfields Ltd. (WCL).

(xv) Regarding discrepancies, if any, in the EIA/EMP, the issues raised in the minutes of
EAC meeting have been addressed.

3. Based on the information/ doatment prouided bA the Project Proponent and claificntion
prouided duing detailed drlscussions held on all the bsues, the Committee recommended the
projed for enuironmental clearance subject to stipulations of the Jollouing additional specific
conditions:

I. As the Satellite Imagery submitted u.)as not clear, a clear satellite imagery shall be
submitted to the Ministry and its R.O. Further, latest authenticated satellite imagery shall
be submitted on an annual basis to the Ministry and its R.O. to monitor the alterations of
the area.

II. The PP shnll ensure ampliance to the Ministry's Notification dated 02.01.2014 regarding
use of aal uith ash content not exceeding thirtg-Jour per cent, on quarterlg auerage basis.
Ihrs is to be ersured bg incorporating a condition in the MoU/ FSA with CIL etc. Also, tf
reqtired, coal washery shall be installed.

III. The Sulphur and ash content of coal sllo,ll not exceed O.Sok and 34 '% respectiuelg. In case of
uariation of Etalitg at ang point oJ time, fresh r$erence slnll be made to the Ministry and
suitable amendments to the enuironmental clearance uill haue to be sought.

N. FGD stall be installed as the emissions ore found to be almost reoching threshold limit of
80 unit for the u.)orst case scenaio) dnd aLso consideing the cushion ut.r.t NAAQS.

V. NTPC shnll endeauor to enter into MoUs with NHAI, Associalions of Cement Industries
and Municipal Authoities for ensuing ash utilization in roads construction and cement
manufactuing.

The PP shall examine possibility of relocating the ash pond. In case, the relocation of ash
pond is not possible, precautionary measures bg prouiding maximum green belt betlDeen
ash pond and reserxoir etc. slntl be undertaken.

Studg stnll be conduded regarding the impact on agrianltural fields in terms of heaug
metal in food cLnin and ground uater/ soil for a peiod of one gear and the report
submitted to the Minbtry.

The Ash Water Re-ciranlation Sgstem (AWRS) shall be immediatelA instalted for the
existing TPP. Till tfnt time, the ash pond efJluent sLtall not be discharged into agianltural
fields etc.

The PP shnll enhance the green belt of ttrc existing TPP in compliance to th.e earlier EC
conditions etc.
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Long tem monitoing of temperature shall be undertaken on-site and off-site of the TPP,
as data of decrease in temperature needs to be ueified. F^urther, requisite correctlue
aclion shall be taken based on the findings oJ the monitoring.

As the data for the health studies uas more ttan fiue years old, a fresh Occupational
Health and epidemic health disorders suruey ol the studA area (10 km radius) shall be
conducted and the report submitted to the Ministry and its R.O. tuithin one Aear.

XII. As committed, a minimum dmount oJ Rs. 20 Crores slnll be earmorked as capital cost for
CSR actiuities and the recurring cost per annum shall be as per the CSR policg of GOI till
the operation of the plant commencr-s

2.2 3OO MW replacemeat Coal Based Thermal Power Project at Parll- VaiJaaathi,
Dlstrlct Beed, Maharashtra by M/s Maharashtra State Power Generatlon Co' Ltd.-
reg. reg. extension of validity of EC.

The Committee noted that EC for the above TPP was accorded by MoEF&CC on
09.09.2008 with a validity period of five years to sta-rt the production operations by the TPP.
The PP has applied to MoEF&CC for extension of validity of EC only on 02.11.2015 i.e. after
more thal1 two years after the expiry of validity. The Committee also noted that the PP has
revised the TPP capacity to 25O MW without the prior approval of MoEF&CC.

2. As the validity of the EC expired more than 2 years back, the proposal could not be
considered.

2.3 E:rpansion by addltion of 135O MW (Phase-Ill Naturel Gas Combined Cycle Power
Plant at Vlllage Komaragiri, Mandal U. Kothtpali, District East Godavari, Andhra
Pradesh by M/s Spectrum Power Generatlon Ltd.- reg. extensioo of valldity of EC.

The Committee was informed that the PP has applied to the Ministry for extension of
validity of EC on 19.03.2015 i.e. within the validity period. The Committee noted that
MoEF&CC vide its Nodfication dated 29.O4 .2OtS has amended the initial validity period of ECs
inter-alia for TPPs from 5 to 7 years. However, due to a pending decision by the Mlnistry on
the applicability of the Notification, the proposal was not placed before the EAC. Since the said
decision is still awaited, as per the extant procedure being followed, the proposal has been
referred to the EAC for its recommendations.

2 The PP made a presentation and inter-a.lia provided the following information:

(i) EC for the above TPP and cRZ clearance for intake and outfall of sea water was
accorded by MoEF&cc on 01.06.2010 and 22.06.2011 respectively. The entire Iand
required is in the possession of the PP. Tender process for sourcing the main plant
equipment was completed and the PP is about to issue the tol to the successful bidder.
Financiat closure for the hrst phase of 350 MW out of I35O MW was completed.
APDISCOMs intends to avail 50 % of the expansion capacity \^'ithout going through
competitive bidding process at tariff determine by AP-ERC and the PP is about to enter
into PPA.

(ii) The implementation of proposed expansion was defeffed on temporary basis due to
non-availability of domestic gas till 2015-16 as per MoP and CEA. GAIL (lndia Ltd.) has
agreed in-principle to enter into an MoU/Term Sheet for the supply of Natural Gas for
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the proposed expansion. Alternatively, two LNG floating terminals (FSRUs) one at
Kakinada Deep water port by ApGDCL, GAIL, cDF suEz & SHELL and another at
Gargavaram Deep water Port by LNG petronet and other State owned oil companies
wit-lr a peak capacity of 5 MTPA each are coming up by 2016-17. Hence, extension of
validity of EC for a further period of S years is requested.

3. The Commiltee noted that aLthough the PP is nol at fault for non-auailabilitg of domestic
gas subsequent to the EC, the PP euen as on date, does noi naui lirm gas tinkage-/ MoIl 1tthich
is a pre-requkite for the uiabilitg of the proposed rpp and accordiigty, yor ihe extension of
uahditA of DC. The PP submitted thnt theA utould seanre the gas linkag-e *itnn S/q ueeks time
and u.tould produce releuant document. Hence, the proposal uLas deferred. in the absence of firmgas linkage, and PP utas aduised to approach the Ministry after auiilability of linkage.

2.4 Proposed expansion by addltion of 1,ooo Mw (2xsoo MWf Lignite based rpp at
Neyveli, Tehsil Kurinjipadi, Dlstrict cuddalore, Tamil Nadu ty tn/s Neyvell Lignite
Corporation Ltd. - reg. extenslon of validity of EC.

The PP made a presentation and inter-alia provided the following information:

(i) EC for the above TPP. was accorded by MoEF&cc on 2l.lo.2olo. Govt. of India, plB
sanction was accorded for the project on 09.06.2011. Notice inviting tender was floatedfor steam generator, steam turbine generator and balance of piant packages from2a.06.2orl. But as t}re boiler desig-n is unique for lignite firing, the righiagency for the
steam generator package could not be finarized as the capability of the 

"g.rr"y 
quot.d

could not be verified.and the process had gone for retendei. Finjly, the co"ntract for the
steam generator (boiler) was awarded in october,2ol3 and the steam turbine generator
package was awarded i"-pg..l!!"! 2013 to M/s BHEL. The ba.lance of planipackage
contract was awarded to M/s ESSAR (EplL) on 3O.O4.2O14.

(ii) The Boiler, ESP, FD, ID and rG house foundations were completed. TG Rart, TG
columns, Spring placements completed. TG Deck casting to be done. Chimney, Cooling
Towers, Raw water pump house, pre-treatment and DN4= water plant, Lignite handlin!and Switch yard foundations are in progress. Ash Handling ana bircirtating watei
System foundations are yet to be started. ESP erection is in pfogress. TG hall columns
'A' row - 19 columns out of 24, 'B' row - g of 24 and ,c' row - 7 or z+ rr"a been erected.
The Boiler column erection is yet to be started as M/s Alstom, ttre Technical &processcollaborator for M/s. BHEL, had insisted for bolted structures and E450 gradestructural steel. Now the columns are under fabrication in vendor units and are
expected by January, 2016. The unique material specifications and the design for theMain Steel Structures of th€ St€am Generator (Boiler) which trave timitea avaitability inIndia. All the bottle necks have been overcome and the plant is rikery to becommissioned in the middle of 201g. However, it is requested to extend the validity of
EC for five years.

2' The committee noted *nt MIEF&CC uide Nottfication dated 29.04.2o15 h;1s amend.ed theinltial ualidita,peiod of EC inter-alia for TPPs from fiue to seuen years. Hotueuer, tuhile a formaldeciston bg- the Ministry on the appricab ity of tie Notificotioi is penaiig, a.s per' tne extantprocedure being folloued, the proposar hr.s bein refened to the Eic for iii ,iclimenaations.
Herup, the committee remmmended. the maximum pbrmissibte Extensiin ol i"liiitg- i7 oc i... 1*two Aears/ till 20.10.2017 to starT the production/ operatiott s bg the Tpp sutieit ti tie Hnoutingadditional conditions.
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(i) The monitoring data of AAQ, water quality etc. shall be compared with the oldest baseline
data auailable lo assess the impact of tlrc TPP and al,so the cumulatiue impacts on a
continuous bas]-S.

(ii) Consideing the locotion of the TPP in Cuddalore District and the directions oJ Hon'ble
NGT pertaining to the cumulatiue impacts/ conying capacitg of the area, the PP shnll
complg with all the conditions stipulated/ Action Plan, if any, by SPCB for the area.

2.5 2x66O MW Thermal Power Project at Katchhna, District Allahabad, Uttar Pradesh
by M/s Sangam Power Generation Company Ltd. - reg. reconsideration for
extension of validity of EC.

The proposal was earlier discussed in the 26th Meeting of the EAC (Thermal) held during
27th -28th November,2Ol4, the minutes of which are as under:

Quote "The proposal is for extension of validity of EC accorded by the Ministry for the
above project on 30.10.2009. The PP made a presentation and inter-alia provided the following
information. The cost of the project is Rs. 6,5O0 Crores and the expenditure incurred till
31.08.2014 is Rs. 887.47Cores

2. Regarding the project implementation status, the project was awarded to PP by
Uttar Pradesh Power Corporation Limited (UPPCL) based on competitive bidding process vide
Letter of Intent (LOI) dated 20.O2.2O09. 'Power Purchase Agreement' executed between PP &
the Procurers (5 Discoms of UPPCL, namely MWNL, PaWNL, PWNL, DWNL and KESCO), to
provide total required land for the proposed thermal power project. The requisite land
admeasuring 555.63 Ha. was allotted by UPPCL. Land deed of conveyance was executed for
273.48 Ha of land on 23.O2.2O1O, and for 239.47 3 Ha of land on 05.08.2010. To meet the
capital investment for the Project, necessary equity and debt have been tied up. The financial
closure for the project was achieved by 12.08.2010. Orders for BTG (Boiler & T\:rbine
Generators) equipment were placed with L&T on 23.07 .2OIO. An advance of Rs.313 crores was
also released to the contractor (L&T) as per terms & conditions stipulated in the l€tter of
Award.

3. Regarding the major reasons for delay in implementation of project, efforts were
made to commence the work at the project site on various occasions starting 11.12.2010,
1.12.2011 and recently on 7.9.2014. However, the work could not be started, as section of
lartd owners/villagers were opposing the commencement of work and resorted to violent
agitation to stop the activities at site. The PP has reported a-ll the law and order problems and
its effect on starting construction activities to UPPCL/District Administration at various levels
from time to time.

4. A section of land owners approached to Hon'ble High Court of Allahabad,
opposing the land acquisition for establishment of Thermal Power Plant. Honble High Court of
Allahabad vide its Order dated 1,3.04.2012, quashed the land acquisition done vide land
acquisition notihcation dated 23.11.2007 under Section 4 read with Section 17(i) and l7l4l ol
the Act as well as the declaration under Section 6 of the Act dated 3.3.2008 subject to refund
of compensation, if any, received by the petiLioners. A NoLification in this regard was published
in two local newspapers Hindustan and Dainik Jagran on 25.9.2012 to refund the
compensation within 30 days. However, none of the land owners turned up to refund the
compensation. The Hon'ble High Court of Allahabad, also, ordered to State Government to
proceed afresh for acquisition of land relating to relevant villages of Tehsil Karchhana, Disrict
Allahabad in accordance with law.
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. 5. 
-Regarding the actions taken by District Administration & UppCL to sort out

is^sues 
-regarding 

land acquisition, principal -s.cr.tary 
(Energr), GoUp, vide its letter, dated23..10_.2013 to Disrrict Magistrate, A. ahabad, wherein, it haJteen menrioned that, to complywith Honble High court's decision, a Notirrcation in this regard *." p"lifiJ in two loca_lnewspapers, to refund the compensation within 30 days. Howiver, ." .rl.r" of the land ownersturned up to refund the compensation, construction work can be started on that land. DistrictMagistrate and Developers can negotiate with tand owners, not accepted compensation andtheir compensation has been deposited in RD with state Govt., foi relocatiin on mutua.lconsent basis, within the acquired land, so that project activities won,t get;fJJ.

6. out of 1,942 affected land owners/farmers owning sr2.sg2 Ha of rand underacquisition, 1 ,850 land owners owning 49o.673 Ha of land hadgiv.., .o.r"..rt and accepted
the compensation as per communication dated 12.11.2013 receiv-ed from District Magistrate,Allahabad. with persistent persuasion thereafter, the number of these distraughtlarrdowners/farmers has been reduced from 92 to only 33. More so, ort oiit""" 33 landowners, l7 have given consent for relocation of their rand outside the piant boundary. uppclhas tried land acquisition through negotiations with the land owners vide letter dated 2g.11.2013. As a follow up, uppcl vide its letter to pp dated 22.7 .2014 has issued minutes ofmeeting dated 1i.7.2o14 chaired by principar secrerary (Energz), GoUp wherein, it has beenmentioned that, the remaining land owners be persuadei to tik. 

"o-p..rsatioi with interestor get their land relocated outside plant boundary. principal secretalr (Energr), in pursuanceto the above. issued directions to DM to proceed with the rormalities for &ciange ot tanaunder section 161.

T The committee noted that the tand rcsue ls not aet compretera resolued. The
Judgment oJ Hon'ble High Court needs to be submitted. along utlth it" to^ptini"-. The latestoperational LoA/ FSA for aal was abo sought. The prop;sal was accordingty d.eferred,
anquotes

2. upon submission of the above documents/ information, the proposal was again placed
before the- Committee during this meeting, wherein the PP made a presentation ani inter-aliaprovided the following information. The representative of Uppcl w.s also p..""nt.

(i) A section of land owners approached the Hon'ble High court of Allahabad, opposing theland acquisition for establishment of rhermal powei plant. Subsequently,' Hintt. Eighcourt of Allahabad issued order dated 13,h April, 2ol2 given the iudge ent that, "TheNotification dared 23,.r November, 2007 issued under se-ction + read #ith section I7(1)and l7(4) of the Act as well as the declaration under section 6 of the Act dated 3rdMarch, 2008 are quashed subject to deposit of compensation, if any, received by thepetitioners. It shall be open for the State Government to proceed afrish for acquisitionof land relating to relevant viltages of Tehsil Karchirana, District Allahabad in
accordance with law"- A Notification in this regard was published by DM, Aliahabad intwolocal newspapers Hindustan and Dainik Jagran on 25r september, 26r2 asking theland owners to refund the compensation within 30 days. However, none of the land
owners turned up to refund the compensationj as per MoM chaired by DM, Allahabad
dated 18.11.2O13.

(ii) Further, one of rhe Farmers of village Deori KaIa , post- Bheer hrr, Tehsil Karchhanahas prayed, vide writ petition No. s236T of 2or4 in the Hon'ble High court ofJudicature ar Allahabad to "euash the Notilication bearing No. sos+/2?-e .3-2ooz -
35lp) /2oo7 U/s 4 of the Land Acquisition Act and the Notificition bearing No. 4r7 /24-
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p-3-2008 35lPl l2OO7 U/s 6 dated 03.03.2008 of the Land Acquisition Act. Provide the
compensation of the land in question to the petitioner according to the new Land
Acquisition Act of 2013". It may please be noted that the Prayer itself is in
contradiction, accordingly the Hon'ble High Court ofJudicature at Allahabad has issued
below order dated 14.08.2015 against the Writ Petition filed by Case No.-WRIT-C
No.52367 of 2014.

(iii) The Honble High Court of Judicature at Allahabad Order dated 14.08.2015 given the
Judgement that, "The petitioner has filed this petition seeking to invoke Section 24 (2)

of the Right to Fair Compensation and Transparency in Land Acquisition, Rehabilitation
and Resettlement Act, 2013. The contesting respondents in their reply have specifically
asserted that the petitioner had indeed received compensation under the agreement and
the possession of the entire land forming the subject of this acquisition had been taken
over. The petitioner has filed a rejoinder aff,rdavit today wherein, the factua.l aspects, as
averred in paragraphs 3 and 4 of the counter affidavit, have not been denied. Though it
is cursorily sought to be suggested in paragraph 4 of the rejoinder that the petitioner is
having actual physical possession of the land, however, the specific submissions made
by the contesting respondents in the counter affidavit have not met with specific denial
with all particulars by the petitioner. In the totality of circumstances, we find no reason
to issue any writ, order or direction in this petition. Exercise of writ jurisdiction in this
matter is declined. The writ petition stands dismissed'.

(iv) Subsequent to mentioned Honble High Court Order, a meeting was called by Govt' of
Uttar Pradesh in the context of Hon'ble High Court Order on 16'h September, 20 1 5,

during which Principat Secretary, Govt. of Uttar Pradesh had appraised that the writ
petid; stands dismissed and the writ jurisdict-ion in this matter is declined henceforth
it. land has been acquired for Karchhana Therma.l Power Project as per the Land
Acquisition Act and no further action is required to be taken in this regard.

The continuity of the coal linkage was taken up during the meeting of "Standing
Linkage Committee (l,ong Term) for Power" held on 17'h July, 2015. As per MOM dated
lorh tugusr, 2015, issued by Ministry of Coal, the Standing Committee confirmed the
continuity of the Coal Linkage to the project.

(v)

3. The Committee tDas categoicallg informed bg the representatiue of UPPCL that all the

legal malters haue been settled., as is euident from the minutes of the meeting hetd on

1 6.09.201 5 under the Chairmanship of Principal Secretary, Energg ' Gout. of U. P'

4. The Committee noted that MoEF&CC uide Notification dated 29.04.2015\us amended the

initial ualiditg peiod of EC inter-atia for TPPs from fiue to seuen years Howeuer, while a formal
decision by the Ministry on the applicabilitg of the NotiJication ts pending, as per the extant
procedureTeing followed, tlrc proposat has been rekred to the EAC Jor its recommendations.
-Hence, 

the Committee recommended the maximum permissible Extension of Validitg of EC i.e for
tuo gears/ tilt 29.10.2016 to start the production/ operations bg the TPP subject to final outame
of all the pending legal matters, if ang.

2.6 4,31OOO MW Pudlmadaka super Thermal Power ProJect at Villages Lalamkoduru'
Rambtlli, Veduruvdda & Pudlmadaka, Dlstrlct visakhapatnam, Andhra Pradesh by
M/s NTPC Ltd. - rcg. EC

The PP along with their environmental Consultant, Vimta Labs, Hyderabad, made a

presentation. The Committee noted that MoU/FSA for imported coal doesn't mention the coal
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quality parameters, details of Port etc. Hence, the same shall be revised and submitted.Further, no study was conducted for transportation of the imported coat. Although, the pp
now submits that Lhey propose a captive jetty, this was not a p^.t of EIA/EMp. This seems tobe a very recent proposal of PP and no action has been initiated by the pp..g..di.rg obtainingEC and CRZ clearance for the Jetty. Hence, the pp needs to firrri up tfr. t.J""po.t"tion planand accordingly a.lso shall have to submit permission letter from the pori and Railwayauthorities depending on the proposed coal transportation plan.

2 Some studies recommended.in ToRs i.e. hydro-geological studies etc. were not yetcompleted and some ToRs i.e. permission from staie Goit. refarding di;"i;; of n.l"h" 
",..have not even been taken up. The PP agreed to attend to theseLd ",iu-lt "o..rpti311ce 

report.

3 The committee deriberated in detair on the representation received from ERC, NewDelhi .raising a plethora of flaws, inconsistencies, inirmities 
""a "." -""-pri"_.rc. or roRconditions in the EIA/EMp and dunng pubric hearing. pp was asked to "ub-ii I a"t-t"a poi.rtwise reply/ compliance to all the issuEs raised in thJ said ,"p."".ri"tiori.-e-..pv 

"r 
the samewas provided to the pp.

4 The EAC advised the Environmental Consultants including IIT Roorkee to guide the ppproperly as it was observed. that. the EIA was not complete in its entirety, some investigationshave yet to be taken up, while others atre under way, awaiting .rmpt"tro., -rro". J.ta.." to r.used in the EIA Report.

4'- In uieu of aboue' the proposal raas deJerted, The committee atso aduised the pp ttnt theaboue locunae shourd not be repeated and. pioposar shour.d neuer be submitted prematurera.

2'6A hpanslon by addition of 118oo MuI (stage-Ill), rlorth cheaaar rpp at viuagesEnnore & puzLudivar.rram, Taluk ponneri] D_tsirict rhil;ril;, rltir nra., tvM/s Tam, Nadu Generation & Drstrrbutron corporati"" Ltd- 
-(TAxcE-DCo|- 

reg.reconaideretioa for EtC.

The proposal was earlier discussed in the 3gu, Meeting of EAC (Therma.l power) herd on25th-261h June, 2OlS, the minutes of which *" r" r.,d.i

Quote "The pp along with their environmental consultant, Ramky Erwiro EngineersLtd , Hyderabad, made a presentation and. inter-aria, provided ,n" rorro*irg-i.rro^.-."tior,,

(i) ToR for carrying out. EIA study and preparation of EMp for the above proposal wasaccorded bv the Ministry on 2'.os.2or2 and the validity of ron was-.ii..rded upto27 '5'2015 vide letter oa.o9.2014. public Hearing was conducted on 05.03.2015.Demarcadon of site was done by Insrir.ure of iei_rot. S.""i,.,& 
- 
A;,.,; Uriiversity, in1:4ooo scale including cRZ Zonition / rand use for 7 km ..ai",r" ,.orJ-the projectsire' The state coastar zone Management Authority (sczMAt .".oii..ra.a u.foreshore facilities viz. coal conveyor a-id cooling water inlet/outr.i pip. ri"." to MoEFin the meeting held on 19.0s.20rs. cerrified rompliance i"po.t riol, ir," ui.rr",.y,"Regional office (R.o) for.the conditions stipulated in tr,e ec"-Ii tt "';;;";;; units wassubmitted and the compliance is found to be 

"ati"ta.tory.
(ii) The land requirement*for the proposed expansion is 76.9 Ha (190 acres), which islocated inside the NCTpS .o-pt.*. Entire'ranJ rs under possession of TANGEDC..There are no R&R issues. No iurther expansion is envisaged. There are no NationalParks, Sanctuaries, Elephant/Tiger Reserv"", Migrrtory no,rt."7wl[if. Corridors
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within 10 km of the project site. The site is 5OO m away from High Tide Line (HTL) of
Sea and 100 m away from the HFL of canal. The project site is a graded area with
necessary drains developed during execution of NCTPS Stage I project {3x210 MW). The
capital and recurring cost towards EMP is Rs. 480 Crores and 48 Crores respectively.

{ii| The imported coal requirement of 2.09 MTPA with maximum sulphur and ash contents
of 0.8% and 127o respectively will be sourced through MMTC, New Delhi. Ennore Port is
establishing Coal Berth 3 (CB 3) exclusively for the use of TANGEDCO in addition to
existing CoaI Berth 1 & 2. It is proposed to transport coal from CB 3 to the NCTPS Stage
III plant site through closed belt conveyors since the coal conveyor route is well within
Port and Power plant area a]one. Radio activity and healy meta.l contents of coal to be
sourced have been tested and the parameters are well within limits.

(v) The potable water of about 9 MLD required for the plant will be met by treating sea
water in R.O. based desalination plant. The sea water (l ,65,600 KLD) win be sourced
Ennore port basin via existing intake channel of NCTPS Stage II. COC of 1.3 has been
proposed to optimize water usage. The domestic wastewater from plant and service
wastewater will be collected and treated and reused for greenbelt, dust suppression, etc
and. zero discharge will be maintained As sea water is proposed for cooling purpose, the
same will be discharged into sea through the existing pre cooling channel of NCTPS.

(vi) Both the inlet & outlet points are proposed to be linked with the NCTPS Stage-ll
systems. Marine EIA study was carried out by IIT Madras in association with WAPCOS
Limited. The highlights of the study are tlat, no rare, endangered or threatened marine
flora and faunal species is reported in and around the project area and the area is
devoid of sea weeds and coral reefs. The study indicated the availability of primary
nutrients (N & P) in moderate level showing the project area having moderate
productivity. The marine water quality in and around the proposed outfa.ll area is that
of any normal coastal environment. Outfall temperature of coolant water will be only 3.3
'C higher than ambient and at a distance of 2 km from outfall water temperature
reduces to 0.4 'C. The outfall of NCTPS stage III project would not change the quality of
natural coastal environment.

(vii) Fly ash and bottom ash would be collected and stored in the silos arld supplied to
cement/brick industries for manufacturing cement and bricks. I OOo/" Dry Fly ash
Collection will be done by providing Pressurized Dry Fly ash Collection System. The fly
ash from t.Ile existing Units is being sold by e-auction and the same is proposed for thc
instant Unit. Ash pond water will be collected, treated then reused for slurry making.

(viii) Socio economic study of 15 km radius around the project site covering surrounding
villages was carried out by M/s Madras School of Social Works. As per the
recommendations of the study, the local employable youth will be imparted with
training skills since the project area is surrounded by number of Industries. A budget of
Rs.8.0 crores and Rs.2.O crores has been earmarked as Capita.l Cost and recurring
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(iv) The Ambient Air Quality (AAQ) was monitored during June - August, 2072. The
maximum base line concentration for PMro, SO.z and NOx was 94.4 1tg/mt, 15.8 gg/ml
and 37 .7 pg/m:r respectively. The maximum cumulative incremental concentration of
PMro, SO: and NOx would be 1.4 gg/m3, 61 pg/m; and 41 gg/mr respectively. Final
GLC of all these will be within the prescribed AAQ limits.



cost per annum for CSR respectively. The CSR activities will be monitored by the
Environment Cell at project site under the project head.

(ix) Public Hearing/Public Consultation for the project was conducted by Tamil Nadu
Pollution Control Board on O4.O7.2O14. It was noted that the issues raised in the pH
pertained to affect of hot water let out into the sea, discharge of ash slurry, alfect of soil
and ground water, damage to fishing nets and boats, affecr of fly ash in air,
employment, hydro-geological study, respiratory problems due to carbon particles etc.
The Committee discussed the issues raised in the PH and the reply of the PP.

L Action plan for hamessing solar pou.ter.

ll. Reuised layout clearly depicting the uaious Units and facilities.

III. FSA/ MoU for imporled coal.

IV. Letter from competent Port authoitA regarding handling of the coal.

V. Compaison of the Aear round base-line data before and after the Stage-l dttd IL

VL Stack diameter of all the stdcks.

VII. Rechecking and the AAQ predictions.

VIII. The utater qualitg data uas not properlA presented. Hence, the same needs to be re-done
lor the fresh uater and sea u.)ater.

IX. Details of existing and proposed e-auction for flg ash, the Lols from prospectiue takers
along uith quantities etc.

X. Explore uaious auenues for utilization of bottom a,sh

XI. OHS data of the emploAees oJ existing Units. I surueg not done, the same shall be done
and submitted.

XII. Green belt deuelopment in the existing Units along Luith illustratiue photograpls

XIIL EmploAment potentidl for local people

On receipt of the above documentation and information, the case will be placed before
EAC for reconsideration " Unquote.

2. Upon submission of the above documents/information, the proposal was again placed
before the Committee during this meeting, wherein the PP along with their environmental
consultant, Ramky Enviro Engineers Ltd., Hyderabad, made a presentation and inter-alia,
provided the following information:
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2. The Committee inter-alia noted thnt as per the O.M. dated 03.02.2015, the PP needs to
applg online for CRZ clearance to lhe Mlni-strg and accordinglg the Committee shall consider the
comments/ remarks of CRZ sector of the Ministry. After detailed deliberations, the Committee
sought the follou.ting information/ documents :



(il EAC/CRZ Committee of MoEF&CC has considered the captioned project during its
meeting held on 29.O7.2O15 and recommended CRZ clearance for the proposed project.

(ii) Regarding action plan for harnessing solar power, TANGEDCO proposed to tap solar
power by installing PV Solar Plant (with seasona.l tilt Mechanisml on roof tops of
Administrative & Power house buildings at cost of Rs.85O Lakhs to generate 1000 KW
power. In addition to this, Solar water heating systems will be provided on the roof tops of
guest house and canteen at estimated cost of Rs. 50 Lakhs. Total budget proposed for
tapping Solar power is Rs.90O Lakhs.

(iii) Regarding revised layout, revised layout of NCTPS prepared by Institute of Remote
Sensing/Anna university depicting various units Stage I (3x210 MW), Stage ll (2x600
MW) and Stage III (1x800 MWI and facilities viz., CoaJ conveyor, Cooling water inlet/outlet
and Bottom ash disposal line to Ash dyke has been submitted and also presented.

(iv) Regarding FSA/MoU for Imported Coal MoU has been signed between MMTC limited, a
GOI Enterprise and TANGEDCO on 25'h May 2015 for supply of 2.51 MTPA of Coal for
proposed NCTPS Stage III (1x800 MW) plant. The maximum sulphur arrd ash contents of
the imported coal shall be 0.8% and 87o respectively.

(v) Regarding letter from Port for handling of Coal, letter has been obtained from Kamarajar
Port Limited (erstwhile Ennore Port Limited) on 28.07.2O15 for handling of imported coal
for NCTPS Stage III (1 x 800 MW) plant. Imported Coal will be transported ttrrough closed
conveyor from Port to the proposed NCTPS Stage III site since the port is located adjacent
to the NCTPS complex.

(vi) Regarding comparison of the baseline data, before Stage I and Stage II. The ambient air
quality is being monitored at three locations (Vivekananda Vidyalaya, Vallur, Kamarajar
Port and near Cooling water pump house, NCTPS). Sampling is carried out 2 days a week
for SPM, SO: and NOx. Due to the execution of Vallur TPP (3x5OO MW) and NCTPS Stage
II (2x6OO MW) in the vicinity and development of Ponneri Highway from Chennai, the
pollution levels were high during the period of 2OO7 to 201 1. During 2Ol3 arrd 2014 the
values are declining since the construction activities are over

(vii) Regarding stack diameter, the same ranges from 6.6 to 7.5 for the different TPPs with a
same stack height of 275 m.

(viii) Regarding rechecking the AAQ Predictions, the sarne were rechecked considering under
execution and proposed power plants. The resultant cumulative PM ro, SOz and NO.
concentrations in the worst case scenario would be 95.8 pg/m3, 76.8 p,g/mt ar,d 78.7
gg/m3 respectively.

(ix) Regarding the water quality data, three surface water samples were collected and the
results were analyzed. and compared with surface water standards.

(x) Regarding fly ash utilization, at present, TANGEDCO is disposing the fly ash by
allotment to the cement companies and the companies have established silos to collect
the fly ash from the power plant. The bottom ash is being supplied to the brick
manufacturing / SSI units for making fly ash bricks. Open tender system is being
adopted to allot the fly ash to the companies. An MOU executed with M/s Dalmia
Cements (Bharat) Ltd, Dalmiapuram, Tamilnadu for off take of fly ash from the proposed
NCTPS Stage III (lxSO0MWl.
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(xi) Regarding bottom ash utilization, the bottom ash of the proposed plant will be cotlected
through dry bottom handling system and used for brick manufacturing and road layng
purposes. Excess, if any, will be disposed through existing ash dyke of NCTPS.

(xii) Regarding OHS data of the employees of existing Units, the consolidated health checkup
status of NCTPS I & II plant employees for year 2Ol4-2O15 carried out through a clinical
Laboratory/Chennai is submitted. Very few employees have shown abnormal results and
the needful like change of workspot/ division is being done to these employees.

(xiii) Regarding greenbelt, the total land under greenbelt is around 27ok and this will be
increased to 33% by additional plantation. The photographs of the eisting greenbelt has
been submitted and also presented.

(xiv) Regarding emplol,rnent potential, a total (permanent and temporaryl of about 175 and
550 persons shall be employed during the construction and operation phase respectively.
Preference in employment will be given to loca.l people through Contract works. TNEB
(TANGEDCO) has provided direct employment to around 1O0O land owners who spared
their land for development of NCTPS during 1995. Thiruvallur and Kancheepuram
Districts located adjacent to Chennai District became the industrial hub of Tamilnadu
because of these infrastructure development in Thiruvallur District.

3. The Committee noted that the EAC (CRZ) has recommended the grant of CRZ clearance
for the foreshore facilities of the above proposed TPP subject to the following conditions.

(l) Coa.l conveyance should take place in closed conveyor and that there could be no open
stacking of the coal in the CRZ area.

(ii) The Intake water pipeline should be laid as per provisions of CRZ Notification, 201 1 .

(iii) Disposal of hot water shall meet TNSPCB norms.
(iv) Water temperature should be monitored at outlets of each of the unit (3 phases) and

also at pre-cooling channel joining Ennore creek.

4. Based on the information and claiJications prouided bg the Project Proponent and
detailed discussions held on all the issues, the Committee reammended the project for
enuironmental and CRZ clearance subject to stipulation oJ the said conditions of EAC (CRZ) and
the follouting additional speciJic conditions :

I. Explore the feasibilitg of multiple distibuting point for the discharge of cooling water into
pre-cooling channel and also the Luidening of the pre-cooling channel.

il. PP shall endeauor to enter into MoUs with NHAI, Associalions of Cement Industies and
Municipal Authoities for ensuing full ash utilization.

L As committed, FGD shall be installed to ensure emission belou threshold limits .

Coal-based Supercritical Thermal Power Project of 1,32O MW {2x66O MWI at
Villages Dimirimunda, Samasingha & Mahulamund, Tehsil Rairakhol, District
Sambalpur, Orissa by M/s. Visaka Thermal Power Ltd.- reg. ToR

(i) TOR for preparation of EIA/EMP to the above proposal was accorded by MoEF&CC on
13/05/2O11. Considering the maximum period of validity of ToR, the PP has applied to
MoEF&CC for fresh ToR. Prior to the said ToR dated 13.05.2011, ToR was accorded twice
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The PP along with their environmental Consultant, Visiontek Consultancy Services Rt.
Ltd., Bhubaneswar made a presentation and inter-alia provided the following information.



for the proposed TPP at two different locations in Bhadrak Distdct of Orissa. However,
the ToR expired due to land acquisition issues and techno-economic re-consideraLions.

2. At the outset, the Committee noted that ToR for the proposed TPP was accorded thrice
for three different locations since 2009 and the PP could not submit the linal EIA/EMP to
MoEF&CC till date. The Committee also deliberated upon the issues raised in the
representation received from ERC, New Delhi on the proposed TPP and opined that the said
issues need to be first addressed especially considering the lack of progress since 2009.

3. In utew of aboue, the Committee sought detailed replg and compliance to oll lhe issues
from the PP. The same shall be dulg authenticated bA the State Gouemment. F-ur7her, the
concemed senior olficers from the State Gout. shall also be present before the Committee when
the proposal utould be considered next. The proposal u-tas accordinglg deJerred,

2.4 E:rpansion by addition of 2x66O MW (Phase-II| supercritical TPP at Vlllages
Kalisindh and Nlmoda, Tehsil Jhalarapatan, Distrlct Jhalawar, Rajasthan by M/s
Rajasthan Vidyut Utpadan Nigam Ltd.- reg. extension of validity ofToR

The PP along with their environmental Consultant, PCRI, BHEL, Haridwar made a
presentation and. inter-alia provided the following information:

(i) TOR for preparation of EIA/EMP to the above proposal was accorded by MoEF&CC on
10/1212013. Base line data collection for EIA studies has been completed at site during
December, 2013 to March, 2014. Based on site studies & ToR prescribed, EIA report was
submitted to Rajasthan State Pollution Control Board (RSPCB) for Public Consultation.
Public Hearing has been organized at site on 08.07.2015 by RSPCB. Minutes of Public
Hearing along with video CD submitted by RSPCB to MoEF&CC vide letter dated
03.09.2015. Final EIA report incorporating a.ll the aspects could not be submitted to
MoEF&CC for consideration of EC due to non-ava.ilability of coal for the project. CoaJ
allocation is awaited for the proposed project.

2. The Committee noted that as per the Ministry's O.M. dated 22.08.2014 regarding
extension of validity of ToR, the PP needs to apply to the Ministry at least three months before
the expiry of validity period, together with an updated Form- I, based on proper justification.
However, the PP has submitted the proposal for extension of vaJidity of ToR to MoEF&CC only
on 15.10.2015, which is less tha;r three months before the expiry of validity period.

3. The Committee was of the uiew that subject to condortation of delag bA the Ministry in
submission of the Application, the extension of ualidity of ToR mag be agreed to.

2.9 1x66O MW Super Critical Power Plant at Salboni, District West Medinipur, West
Bengal by M/s JSW Energy (Bengal) Ltd.- reg. extension of validity ofToR

(i) TOR for preparation of EIA/EMP to the above proposal was accorded by MoEF&CC on
07 lOl /2OI4. Subsequently, on-site data was collected for three month period i.e. from
December, 2013 to March, 2014. Public Hearing was conducted at Salboni by WBPCB on
26|OA/2O14. The Final EIA/EMP Report could not be submitted to MoEF&CC due to the
reason that the linked coal block (lchhapur situated in West Bengal) was de-allocated
vide Honble Supreme Court ruling daled 24.O9.2014. Accordingly, probable overseas
and domestic linkages are being sought. As a result, the proposed TPP doesn't have a
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firm linkage at the moment. ln view of the above, application has been made for extension
of the validity of the TOR which is presently valid up to 07 lOl /2016.

2. The Committee noted that as per the Ministry's O.M. dated 22.Oa.2O14 regarding
extension of validity of ToR, the PP needs to apply to the Ministry atleast three months before
the expiry of validity period, together with an updated Form- I, based on proper justificarion.
Although, the PP has apparently requested the Ministry for extension of validity of ToR vide
letter dated 23.O9.2015, the same was without requisite document i.e. updated Form- I and
also not applied online through Ministry's Portal, which is mandatory w.e.f. Ol.O7.2Ol4.
Thereafter, the PP has submitted the proposal for extension of validity of ToR online through
Ministry's Portal only on 16.1O.2015, which is less tha;r three months before the expiry of
validity period.

4. The Committee u.)as of the uieu that subject to condonation of delaA by the Ministry in
submission of the Application, the extension of ualiditA of ToR mag be agreed to.

Item No. 3: ANY OTHER ITEM $[TH THE PERMISSION OF THE CHAIR.

There being no agenda item left, the meeting ended with a vote of thanks to the Chair.
The next meeting of the EAC (Thermal Power) is scheduled for l8tb December, 2O15.
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Annexure-I

].
2.
3.
4.
5.
6.
7.
8.
9.
10

List of Participants

Sh. S. Kishore Kumar, Vimta Labs
Sh. R.K. Baderia, HoD (Enr,. Engg.)
Sh. A.K. Gupta, ED (Engg.)
Dr. P.R. Rao, AGM (Env.)
Sh. V. Ravi, Babu, AGM
Sh. Neeraj Kapoor, AGM (R&R)
Sh. Pankaj Dhyani, AGM(R&R)
Sh. S. Padmapriya, AGM (PE-Mech.)
Sh. Rajeev Bar.;al, AGM (PE-Civil)
Sh. K. Athinamilagi, DGM, NNTPP/NLC Ltd.

Sh. V.P. Thagaonkar
Sh. A.R. Nandanwar
Sh. V.S. Khatare, CE
Sh. S.B. Thakur Mohger

2.3 M /s. SDectru m Power Generation Ltd

Sh. Srinivas Rao, CFA
Sh. Venkat Rao, AGMC
Sh. A.K. Sinha, AGM (F&A)
Sh. Paratap Reddy, DGM (Env.)

Sh. Shakil Ahmed, Addl. Chief Manager
Sh. A. Chellasomg
Sh. K. Athinamilahi

Sh. Kamal Dhawan
Sh. P.K. Goyal
Ms. Sharddha Dubey
Sh. Sumeer Saraf, Project Engg.
Sh. R.P. Singh, Executive Engg, UPPTCL

Sh. Shashi Ranjan, ED
Sh. P.R. Rao, AGM
Sh. Sunil Jain, DGM

1

2
3
4

1

2
3
4

1

2
3

1

2
3
4
5

1

2
3
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2.1 M /s. NTPC Ltd.

2.2 M/s. Maharashtra State Power Generation Co. Ltd.

2.4 M/s. Neweli Lienite Corporation Ltd.

2.5 M/s. Saneam Power Generation Companv Ltd.

2.6 M/s. NTPC Ltd. {Pudimadaka Suoer Thermal Power)



4.
5.
6.
7.
8.
9.
l0

Sh. Manas Samantrav, Sr. Enggr
Sh. Rajeev Baijal, AGM
Sh. R.K. Baderia, HoD
Sh. A. Gopalakrishnan
Sh. G. Brahmaji Rao, AGM
Sh. Y. Apparao, Sr. Enggr.
Sh. Subhash Chandra, Sr. Enggr

2.7 Ml s. Vis Th rmal

I
2
a

4
5
6

Sh. Er. K. Sivaprakasam, Director
Sh. R. Kamaraj, CElproject
Sh. A. Munavar Sultana, SE
Sh. N. Srinivasan,
Sh. V. Vqjay Kumar, Consultant
Sh. Pankaj Malik, Consultant

r

J Sh. Uma Shankar Rathi, Director
? !l-, {uii Charan, Visiontek (Consultant)
9 Sh. Subrat Mallik, Visiontef.lConsuf ianil4. Sh. P. Kumar Ranjan

1 Sh. ER. C.L. Koli, SE (ppM)2 Sh. ER.Mohana Kumar.M.b, Ex.E (pp)3. Sh. Arjesh Sharma, Sr. DGM

! !f ltanistr Sacha.n, Sr. Manager, PCRI, BHELr. sh. RaJendra Singh yadav, Sr. Enggr., PCRI, BHEL

S w

l. Sh. A. Bhattarcharjee, AVp
.2 Sh. Jaishankar Baian, Sr. Mgr.3. Sh. Sutaru Guestt, Consultant
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2.8. M/s. Raiasthan Vidvut Utpadan Nieam Ltd.



Anoext* 91

Telefa-r: - 044-2852087 8i E.mail:- cepr@tnebne L.a!s

Sub: Druironmenta.l Clearance lor Expalr.slon bg addlfJlon oJ lxaoO MW
lst4.ge-Aq, North Chenno;l Tpp o;nd CRZ Cled.ra,nce lor foreshore
Jccllltlcs at Vlllages Ennore & puzhudtua,Ir,ko,m, Taluk ponnerl,
Ixstrlct Thiruaallu", Tamil No;drl bg M/s Tamll Nadu Crtneraltto &
DistrlDutlon Corporation ttd.. ITANGEDCO|.

Sir,
This has reference to yollr online application dated 26.05.2015 and

additional inforrnation/ docu menrs submitted vide letter dated lg. l1.20l5 &
20.11.2015 w.r.t the aforesaid project. This Ministry has examined the proposal. lt
is inter-alia, noted thar the ToR for preparation of EIA/EMp reporr was iccorded by
the Ministry on 28.05.2012 and the validity of TOR was extended upto 27.05.2013
on 08.09-2014. Public Hearing was conducted on 05.03.2015. The State level
CZMA in its meering dated 19.05.2015 has recontmended the CRZ clearance for
foreshore facilities.

J-r3O12l t4l20 r2-IA.II {Tl
Governaeat of Indla

Ministry of Environment, Forest and Cllmate Change

Indira Paryavaran Bhawan, Jor Bagh Road,
Aliganj, New Delhi- 1 10003.

Dated: 20.01.2016
To

4. The potable water of about 9 MLD required for the plant will be met by
treating sea water in R.O. based desalination plant. The sea water (l ,65,600 KLfj)

M/s Tamil Nadu Generation & Distribution Corporation Ltd
(A successor entity of TNEB),
sth Floor Western Wing, NPKRR Maaligai,
144, Anna Salai, Chennai-2,

9.. _The imported coal requirement of 2.09 MTpA will be sourced through MMTC,
New Delhi. FSA/ MoU for Imported Coal MoU has been signed betwein MMTC
limited,a GOI Enterprise and TANGEDCO on 25.05.20iS for supply of 2.51 MTpA
ofCoal for proposecl NCTPS Stage III (1x8OO MW) plant. The maximum sulphur and
ash contents of the imported coal shall be o.8olo and 8yo respectively. Ennore port is
establishing Coal Berth 3 (CB 3l cxclusively for rhe use of TANGEbCO in addirion
to existing Coal Befth 1 & 2. It is proposed to transport coal from CB 3 to the
NCTPS Stage III planr site through closed belt conveyors since the coal conveyor
route is well rvithin Port and Power plant area alone. Kamarajar port Limiied
(erstwhile Enrore Port Limited) vide letter dated 29.07.2015 has consented for
handling of imported coal for the proposed expansion Tpp. Radio activity and heavy
metal contents of coal to be sourced have been tested and the parameters ar. *eil
within limits.

2. The land requirement for the proposed expansion is 76.9 Ha (l9O acres),
which is located inside the NCTPS complex. Eniire land is under possession of
TANGEDCO. There are rro R&R issues. No further expansion is envisaged. Thereare no National Parks, Sanctuaries, Etephant/Tiger Reserves, Migratory
Routes/Wildlife Corridors within l0 km of the project site. The site is 500 m away
from High Tide Line (HTL| of Sea and I00 m arvay from the HFL of canal. ThL
project site is a graded area with necessary drains de'eloped during execution of
NCTPS Stage I proiect (3x210 MW). The capital and recurring cosr towards EMp is
Rs. 480 Crores ancl 48 Crores respectively.
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will be sourced Ennore port basin l.ia existing intake channel of NCTPS Stage II.

COC of 1.3 has been proposed to optimize water usage The domestic wastewater

fiom plant and serviie wastewater will be collectcd and treated arrd reused for

greenbelt, dust suppression, etc. and zero discharge will be maintained As sea

ilater is prcposed fli cooling purpose, the same will be discharged into sea through

the existing pre cooling channel of NCTPS.

5. Tbe following facilities will be in CRZ area:

i. Coal convJyor having length of 3 5 km and elevation of 6 m for coal

transportation form Ennore Port to NCTPS Stage-lll TPP'

ii. Supporting trcstles (Steel frames) for coal conveyor at about 6 m/8 m from

ground level.
iii. 3ea *ater intake from forebay of NCTPS stage-ll intake & outlet pipe to Pre

looling channel of NCTPS for discharge with intake pipe length of 3 km

and outlet PiPe length of 1.5 km.
iv. GRP (Glass neinfoiced Plastic) pipes on the ground level for cooling water

inlet and coolant water outlet.

6. Fly asll and bottom ash would be collected and stored in the silos and

ir-,ppfiJ'to ."-."t/u;"t industries for manufacturing cement and bricks' I00o/o

;;"Fly aJ coii""tL" \ rill be donc by providing.Pressurized Dry Flv ash Collection

Sv'","#. if," fly ash from the existingu;its is being sold by e-auction.and the same

lJ pr.p.*a fo. th. irrit.t t Unit. An MOU is executed with M/s Dalmia Cements

tBharatl Ltd. Dalmiapuram, Tamilnadu for off take of fly ash from the ploposed

NCrps'st e. Ill (txgboMw). Ash pond water will be collected. treated and reuseo

for slurry making.

7 . Based on the information, clarification' documents submitted and

Dresentations lnade bv you atrd your consultant, viz Ramky trnv'iro Engineers Ltd '
[v"J.-." u.J, u"i.ii tni ixp"rt Appraisat Committee (EAC 'Thernal Power) in its 38h
-d 

iAi U..ttnSs hettl diing '2'5'n-26" June, 2o)5 .& 26'h-27t' Nouember' 2015'

i.p"aiiiiv "ia 
EAC (cRZ)ii its tson Meefing held dunng 2g''31s' Jula'.2015' the

Miril",.y h"ereby accords envil'onmental clearance to the aboYe po*'er plant under

itr"- pi6t"io"" of EIA Notilication dated September 14' 2006 & subsequcnt

"*"ad-"r,r" 
therein and CRZ clearance for foreshore facilities rtnder the provisions

oiCnZ rvotiti.ation, 2011 & subsequent amendments therein subject to compliance

of the follo$'ing Specific and Gcneral conditions:

A. Speclfic Condltlons:

11\ Exptore the feasibilitg of multipte distributing point for the discharge of cooltng
' ' *it , into' pre-aollng- chaniel and also the uidening of the pre-coolittg

ahannel.

(ii)

(iii)

(iv)

PP shatt endeauor to enter itto lvlous utth NHAI, Associations of Cement

lndusties and Munictpal Authorities for ensuring fttll osh utilization'

As committed, FGD shall be installed lo ensure emdssion belou thresrold
Iimits.

Coal conveyance shall take place in closed conueyor and thal there shall be no

open stacking of the coal in thz CRZ area'

TtE intake uater pipeline shall be laid as per prouisions o/ CRZ Notifcation'
201 1.

(v)
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(vi) Disposal of h.ot water shall neet Tamit Nadu Pollution Control Board (INSPCB)
nonlls

("i.i) Water temperature shall be nonitored at outlets of each of the unit (3 phases)
and also at pre-cooliltg channel joining Ennore creek.

(viii) All the recomtnendations and conditions specified by Tamil Nadu Coastal Zone
Management Authoity \NCZMA) uide letter No.1a1Z3/ EC.3/ 2O1S-1 dated
16.06.2015, shall be comptied wittL

(ix) Explore to deuelop Green belt along the conveyor.

(x) Peiodical monitoring of the sea uater at the discharge point shall be done and
report be submitted. along uith the six monthlA moniioing reports.

(xi) Construction actititg shall be carrbd out strictly as per the prouisions oI CRZ
Notification, 2011. No construction work other than those permitted in ioastal
Regulation Zone Notification shall be carried aut in Coastal Regulation Zone
area.

(xii) Visio. doc.mcnt specifying prospective plan for the site shall be formulated
and submitted to the Regional Office of the Ministry within slx months.

(xiii) HarnessinB solar power rvithin the prenrises of the plant particularty at
available roof tops shall be carried out and statua of implementation
including actual generation of solar power shall be submifted along with half
yearly monitoring report.

lxivl The sulphur and o'sh content ol coal shall not exceed. 0.g % and g ozit

re.sp.ectiuelll. In case of uariation of quality at anA point of time, fresh reference
shall be made to the Ministry for suitable amendments to the enutronmenral
clearance.

(xv) A long term study of radio activity and healy metals contents on coal to be
used shall be carried out rhrough a reputed institute and results thereof
analyzed every two year and reported along with monitoring reports.
Thereafter mechanism for an in-built continuous monitoring for radio
activity and heary metals in coal and fly ash (including botrom alhl shall be
put in place.

(xvi)

(xix)

(xx)

High Efficiency Elecrrostatic precipitators (ESps) shall be installed to ensurethat particulare emission does not exceed 30 mg/Nm3. Adequate dust
extraction system such as cyclones/bag filters and water spray system in
dusty areas such as in coal handling and ash handling points, transfer areasand other vulnerable dusty areas shall be proiiied along with an
environment friendly sludge disposa.l system.

(xvii) Adequate dust extracdon system such as cyclones/ bag filters and water
spray system in dusty areas such as in coal handling and ash handling
points, transfer areas and other vulnerable dusty areas shall be provided.

(xviii) The SOr NO.r and Hg ernissions shall not exceed 100 mg/Nmi, 100 mg/Nm3
and 0.03 mg/Nm r respectively.

The specific ivater consumption shall not exceed 2.5 6r/MWh and zero
waste water discharge shall be achieved.
COC ofatleast 1.3 shall be adopted.
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(xxi) Monitoring of surface water quantity. and qualitl' shall also be regularly

conducted and records maintained ihe rnonitored data shall be submitted

to the Ministry regularly. Further, monitorinB 
- 
points shall .be located

i.t*".., the pt;nt ,id dt"it.g. in the direction oI flow of ground water and

records maintained. Monitoritig for heavy metals in ground water shall also

beundertakenandresults/-findingssubmittedalongwithhalfyearly
monitoring report.

(xxii) A well designed rain water harvesting system shall be Put in place within six
''-'-'' -orrih", *"hi"h 

"hrll 
comprise of raiir water collection from the built up and

op"" ^t"" 
in ttr" prani fiemises and detailed record kePt of the quantity of

water harvested every year and its use'

(xxiii) No water bodies inctuding natural drainag€ system in the area shall be

''----' listurbed due to activities"associated rvith '.be setting up / operation of the

power Plant.

Wastewater generated from the plant shall be treateci before discharge to

comply timiti prescribed by the SPCB/CPCB'

Explore the commercial utilization of brine instead of discharging into sea-

Disoosal of solid/ liquid from Desalination plant shall comply with the

;:ff;.j.,;;i"iJJ."a ir neea ue, envirollmental safeguard measures bJ

ililiil;i;;.*g/tt""iruriang tu"i 
'.,"v 

be set up and operated resularlv

(xxiv)

(xxv)

(xxvi)

(x:,r)

(xxxi)

& efficientlY-

lxxvii) Sea water quality shall be continuously monitored. for saiinity' turbidity and
t-"', ;;;;;,ri" .t ""t""tirJiii." "".""" tire impacted zone including estuarine

waters. Mitigatiu" -"."'*" "t'all 
be undertaken throllgh institutes such as

Annamalai Uni,,ersityioi 
-continuous 

presen'ation of rcangroves and their

L."i.g" it . monitorini-data shall te uploaded on the company's website

and also submit to negi-onat Oifice of the Mitti"try every six months'

lxxviii)To minimize entrdpment of even small marine flora and fauna' state of the
'-" "'"; 

b"'aperture i"t"f..-"ttl""t with high effectiveness for impingement and

"rrir"int 
,Lnt an<l fishnet around inhke shall be installed'

(ro(ix) Fish catch along the imPacted zone oJ sea should be rnonitored periodically

by the Deparrro.., oi Fisheries, Government of Gujarat. The project

proponent shall accordingly take uP the matter with the Fishery Dept ' Govr'

of Gujarat from time to ttme'

The project proponent shall upload environmental quality monitored data on

a regular basis otr its website'

Marginalized section of society Particularly traditional fishermen

lom;unities shall be identified based on 20'! 1 population census data and

"o"ioa"o""."i" 
study of the various strata of families such as those car$ing

out subsistence fishing, commercial fishing etc' shall be carried out and

;;;-;;--ih.ir livellhoods shall be asJessed separatelv' Accordingly'

sustainable welfare scheme/measures shall be undertaken and status of

i-pi.."",",i." shall be submitted to the Regional Office of the Ministry

within six months.
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(roffii) A state-of-the-art environmental laboratory at the project site shall be
established such that the laboratory has facilities for long ierm monitoring of
sea water quality and sediment in the impacted zone over and above ;d
ambient air, soir quality analysis of the arei. The proponent shal undeftake
mitigative measures if there are any negative impacts.

(*,odii)Additional soil for levering of the proposed site shalr be generated within the
sites (to the extent possible) so that natural drainage slstem of the area is
protected and improved.

(roodvlFugitive emission of fly ash (dry or wet) shal be contro ed such that no
agricultural or non -agricurtural rand is affected. Damage to any land shall be
mitigated and suitable compensation provided in consultation with the rocal
Panchayat.

(>o<xv) Fly ash shall not be used. for agricultural purpose. No mine void fi[ing will
be undertaken as an option for ash utilization without adequate liniig of
mine with suitable media such that no leachate shall take place at rrry p6irri
of time. In case, the option of mine void filling is to be adopied, prior aetaitea
sfudy of soil characteristics of the mine arei sha be undertaken from aninstifute of repute and adequate clay lining shall be ascertained by the Srate
Pollution control Board and implementation done in close co-ordiriation with
the State Pollution Control Board_

(xxxvi)Fly ash shall be colrected in dry fornr and storage facirity (s os) shall beprovided. Mercury and other hea\I/ metals (As, ig, Cr, Ft etc.j shall be
monitored in the bottom ash. No ash shall be al"po".a off in low lying area.

(ro.,ii) Green Bert consisting of three tiers of plantations of native species alr aroundplant and at least 50 m width shall be raised. Wherever 50 m width is noifeasible a 20 m width shall be raised and adequate justilication shall besubmitted to the Ministry. Tree densiry shall noi be le-ss than zsoo per tiawith survival rate not less than g0 o,/o.

(xrrviii) Green belt shall also be developed around the Ash pond over and above the
Green Belt around the plant boundary.

lrodx) An Environmental Cell comprising of at least one expert in environmental
science/ engineering, ecorory, occupationar health and social 

".i".r"", "t.iibe- created preferably at the projeci site itself and shall Ue headed iy anofficer of appropriate superiority and qualification. It shall be ensured thatthe Head of the Cell shall directly .epoit to the Head of the plant who would
be accountable for imprementation of environmentar regurations and socialimpact improvement/mitigation measures.

(xl) ]h-e project proponent shall formulate a we laid corporate Environment
Policy and identify and designate responsible officers at all levels of itshierarchy for ensuring adherence to the policy and compliance with il;conditions stipulated in this clearance letter and other applicable
environmental laws and regulations.

(xll) CSR schemes identified based on need based assessment shall beimplemented in consuttation with the village panchayat and the District
Administrarion starting from the development-of projectitselt As part of caiprior identification of local employable youth a;d 

-eventual 

"*ptoy-."i i.,the project after imparting relevant tiaining shall be atso uniertaken.
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Company shall provide seParate budget for communit5r development

activities and income generating programmes'

(xlii) For proper and periodic monitoring of CSR activities' a CSR committee or a

Social Audit commlttee or a suiable credible extemal agency shall be

;;;;"d CSn activities shall also be evaluated by an independent external

aii"cy. fni" evaluation shall be both concurrent and final'

Bl Gencral Cordltlons:

{i) The trcated effluents conforming to the prescribed standards only shall be re-
''' .i..ri.t.a and reused within ihe plant Arrangements shall be made that

effluents and storm water do not get mixed '

liil A sewaqe treatment plant shall be provided (as.applicable) and the treated

""*"g" 
""i,.tt be used ior rarsing greenbelt/ plantation

(iii) Adequate safety measures shall be provided in the plant area to
check/ minimize spontaneous lires in coal yard, especially during. summer

season. Copy of tirese measures with full ietails along with location 
-plant

f.y."i'-frai u" ""u-itt.J-tn 
if 

'"-t'tit'i"try 
as well as to the Regional O{fice of

the Ministry.

(iv) Storage facilities for auxiliary liquid fuel such as.LDO/ HFO/LSHS shall be

made in the plant *;; l; co'nsultation with Department- of Explosives'

Nagpur. Sulphur cont;;i i; the liquid fuel will not exceed 0'59/0' Disaster

il;-ri#-";i Plan shall be prepared-to- meet any eventuality in case of an

accide-nt taking place due to storage of oil'

{v) First Aid and sanitaLion arrangements shall be made for the drivers and other

contract workers during construction phase'

(vi) Noise levels emanating from turbines -shall 
be..s-o controiled such that the

noise in the work -"3 .i,"fi bc limited to 85 dB(A) from source .Fot Pe?Pl:

*otf""g in the high noise area, requisite .p"-fol'l Protectlve equrpment tlKe

..-.pr.g1f i". mulis etc' shail be piovided' worters engaged in noisy areas

such as turbine area, air "otp'"""ot" 
etc shall be periodically examined. to

-"i","in audiometric record and for treatment for any hearing loss including

shifting to non noisy/less noisy areas'

lviil Recular monitoring of ambient air ground Ievel concentration of SOz' NOx'
t"' 

;;1;1 prtr*-..i'ni shall be carried out in the impact 1ne. and reco;!;
*aitrt"it "a. If at any stage these levels are found to exceed tne prescrloeo

Iimits, necessary control mEasures shall be provided immediately' The location

of the monitoring stations and frequency tl monitoring shall be- decided in

consultation with SPTCB. Periodic reportJ shall be submitted to the Regional

Office of this Ministry. The data s-hall also be put on the website of the

company.

(viii) Utilization
operation.

(ix)

of 1OO7. Fly Ash generated sha1l be made from 4t! year of

Sirtr" of n pie-entalion shall be reported to the Regional OIfice of

the Ministry from time to time.

provision shall be made for the housing of construction labour (as applicable)

within the site with all necessarlr infraJtructure ald facilities such as fuel for

";k;g, mobile toi.lets, mobile STp, safe drinking water, medical health care'
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crdche etc. The housing may be in the form of temporary structures to be
removed after the completion of the project.

(x) The project proponenr shall advertise in at least two local newspapers widely
circulated in the region around the project, one of which shall be in thi
vernacular language of the locality concemed within seven days from the date
of this clearance letter, informing that the project has been accorded
environmental clearance and copies of clearance letter are available with the
State Pollution Control Board/Committee a
the Ministly of Environment and Forests at

nd may also be s
envfor.ni

een at Website of
,in.

(xi) A copy of the clearance letter shall be sent by the proponent to concemed
Panchayat, Zila Parisad / Municipal Corporation, urban local Body and the
local NGO, if any, from whom suggestions/ representations, if any, were
received while processing the proposal. The clearance letter shall also be put
on the website of the Company by the proponent.

(xii) The proponent shall upload the status of compliance of the stipulated
environmental clearance conditions, including results of monitored datu on
their website ancl shall update the same periodicauy. It shall simultaneously
be sent to the Regional Office of MOEF, the respective Zonal Office of CpCB
and the SPCB. The criteria pollutanr levels namely; SpM, RSPM (pM2 s &
PMio), SO2, NO* (ambient levels as well as stack emissions) shall be displayed
at a convenient location near the main gate of the company in the public
domain.

(xiii) The en'ironrnent statement f.r each Ilnancial year e.ding 3l " March in Form-
V as is mandated to be submitted b],the project proponent to the concemed
state Pollutio' cortr-or Board as prescribed under the Environment
(Protection) Rules, i986, as amended subsequently, shall also be put on the
website of the company arong with the statui of compliance of environmental
clearance conditions and shall arso be sent to the respective Regional offices
of the Ministry by e-mail.

(xiv) The proJect proponent shall submit six monthly ,eports on the status ofthe lnplementation of the sfipulated environmenlal safeguards to theMlnlstry of Environment and Forests, its Regioaal Ofllce, Central
Pollutlon Control Board and Stete pollutlon Contiot Board. The proJect
proponent shall upload the status of compllance of the environmeital
clearance conditions on their webslte and update the aame pertodlcally
and. slmultaneously send the same ty e_mail to the Regtonal Office-,Mlnistry of Environment and Forests.

(xv) Regional ofllce of the Minisrry of Environmen r & Forests ivill morlitor the
implementation of the stipulated conditions. n complete set of documentsincluding Environmental Impact Assessment Report and Environment
Management Plan along with the additional information submitted from timeto time shall be forw,arded to the Regional Office for their use during
monitoring. Project proponent will up-load the compliance status in theii
website and up-date the same from time to time at llast six monthly basis.crlterla pollutant. levels rncrudrng No, (from stack & arnbrent atry stratt
be dlsplayed at the maln gate of th; power plaDt.

(xui) separate funds shall be allocated for implementation of environmental
protection rneasures along with item-wise break-up. These cost shall be
included as pan of the project cost. The funds earmarked for the environment
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protection measures shall. Irot be divefted for other Purposes and year-wise

expencliture should be reported to the Ministry'

(xvii)The project authorities shall inform the Regional Ofltce as well as the Ministry
t^'"';;;;Iffi;-ine 

aat. or n".".i'r closure and-final approval of the project by the

concerned authorities ,.,J tt'" dates of start of land derelopment work and

commissioning of Plant.

{xviii) Full cooPeration shall be

Ministry / Regional Office
monitoring the comPliancc

extended to the Scientists / Offrcers from the

of the Ministry / cPC
of environmental status.

B/ SPCB who would be

Cl An as built or as completed report on EMP to be submitted stating the

scope/extent of *o.L 
",tu,"ugti'ln 

tft" bfe alons uit!Stimated cost vis-i-vis the

actual completed works u,ri-1"", inc.urred. A- certilicate / completion certilicate

""...ar.gir,';ir;li 
have to be submitted before commissioning of rhe TPP'

8. The Ministry reserves the right to- revoke-.the clearance if conditions

stiDulated are not impleme"tea tn thJ satisfaction' The Ministry may also impose

l:i,ffi; i"rir""-iri*i .onditions or modify the cxisting ones, if necessary.

g. The environmental clearance for the power plant shell be velld for a perlod

"i z y""t'i..* the date of i""tt" of this ietter to start operations by the power

plant. The CRZ clearance 'ot'tt"tnot" 
facilities shall be valid for a period of 5

5:t1;: il; ,h" a.r" "i 
it""" of thi" l"tt"' for commencement of construction &

ipe.ution of foreshore facilities'

10. Concealing factual data or submission of false/ fabricated data and failure to

comply with any of the 
"o"oitiott" 

*""tioned above mav result in withdrawal of

this clearance and attract ";t;;; 
i;"Jtt the provisions of-Environment (Protectionl

Act, 1986.

I l. In case of any deviation or alteration in the Project proposed including-coal

*n"po*",io. systJm from'ino"" ""u-ittta 
to this Ministry for clearance' a fresh

reference should be -"0" to-int t'ri"istry to assess the adequacy of the condition(s)

i;;;";J";d ; add addrtioiai e"'oo"-""t"r protection measures requircd' if any'

12. The above stipulations would be enforced among others 
-u":l:i *^"- y:t::

;;r""ii;; and conirot of pollution) Act, I974, the Air (Prever)tron and uonrror oI

[.jili|o,.'il;j;81, ;;; i,*ii'"-'"t (Piotection) Act'.1e86 and rules there under'

Hazardous Wastes 1M",,age-""t, Hottafi"g &.Transboundary Movemen$ Rules'

2O08 and its amendmeni", if'tt p"Uf * L-iabilitl' Ilrsurance Act' 1991 and its

amendments.

13. Any appeal against this environmental clearance shall lie with the National

Green Tribunal, if pr"fuo"a, *iif i" go days as prescribed under Section 16 of the

National Creen Tribunal Act' 2010' yours faithfully,

copy
1.

to:
The Secretary, Ministry of Power,
I I 0001.

(8. B. Barman)
Scientist f'

Shram Shakti Bhawan, Rafi Marg, New Delhi
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2. The Secretary (Environmentl, Environment DePartment, Govemment of Tamil
Nadu.

3. The Chairman, Central Electricity Authority, Sewa Bhawan, R.K. Puram, New

Delhi- i 10066.
4. The Chairman. Tarnil Nadu Pollution Control Board, No. 76, Mount Roacl,

Mount Salai, Guindy, chennai - 600 032
5. The Chairman, Central Pollution Control Board, Parivesh Bhawan, CBD-cum-

Office Complex, East Arjun Nagar, Delhi- 110032.
6. The Additional Principal Chief Conservator of Forests (C), Regional ofiice

(SEZ), 1"r and IIn,r Floor, Handloom Export Promotion Council, 34, Cathedral
Garden Road, Nungambakkam, Chennai- 34.

7. The District Collector, Thiruvallur District, Govt. of Tamil Nadu
8. Guard file/ Monitoring file.
9. Website of MoEF&CC

(8. B. Barman)
Scientist'F'
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